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[Shri Bhupesh Gupta]"
Mr. Deputy Chairman, this is an obg-

truction. This is the tactics of obs-
truction. There is no point of
order

SHRI SHYAM LAL YADAV: Mr.
Deputy Chairman, I am on a point of

order. Will you please ask him to sit
down?

MR, DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta, he is on a point of
order. You please sit down.

SHRI BHUPESH GUPTA: No, he
has no point of order. It is only an
obstruction to prevent me from speak-
ing

MR, DEPUTY CHAIRMAN: First
let me listen to his point of order.

SHRI BHUPESH GUPTA: All right,
1 yield to his point of order. But I
must be allowed to answer that point
of order.

SHRI SHYAM LAL YADAYV: Sir,
in this House there is a certain pro-
cedure laid down for presentation of a
petition. When a petition is presented,
no speeches are made on that . . .

SHRI BHUPESH GUPTA: Do not
obstruct me. You can say later on
whatever you want to.

SHRI SHYAM LAL YADAV: Let
me complete my submission. My sub-
mission is that in the case of Mr, Bhu-
pesh Gupta, Mr. Deputy Chairman,
you always allow him time as much
as he wants which privilege you deny
other Members. You do not give so
much time to other Members. When
we want to raise cerfain matters,
when we want to say something, you
alwayg stop us. Therefore, I say if
you are setting up a precedent and
are allowing Mr. Bhupesh Gupta to
make a speech now, then you have to
follow this practice in the case of other
Members also. You cannot deny that
privilege or opportunity to others;
otherwise, you cannot allow Mr, Bhu-
pesh Gupta to go on speaking now.
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no objection if you are also allowed

time. I never objected when the

Chair allowed others _ . .
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SHRI SHYAM LAL YADAV: | was
nqt telling you. I was saying it to
the Chair. N

MR, DEPUTY CHAIRMAN: Mr.
Bhupesh Gupta is supposed only to
present a petition which is on the
Order Paper, But he is making a
speech here.

SHRI BHUPESH GUPTA: They are
angry. They are angry because they
are suffering from price rise; they are
suffering from unemployment. They
want relief. In this particular situa-
tion, we find discontent and frustra-
tion of the people are being exploited
by certain right reactionary forces.
We are against that also. Therefore, I
appeal to the Government through
you that they should stand by the
people and the mandate which they
have given. Government will have to
see that the pledges and promises
they gave to the people are imple-
mented ang monopolies are nationa-
lised . . . -

MR, DEPUTY CHAIRMAN: The
House stands adjourned til] 2 p.M.

The House then adjourned
for lunch at ten minutes past
one of the clock.

The House reassembled after lunch
at two of the clock, MR, DEpuTY CHAIR-~
MmaN in the Chair.

THE APPROPRIATION (RAILWAYXGS)
BILL, 1973

THE APPROFRIATION (RAILWAYS)
No. 2 BILL, 1973

MR. DEPUTY CHAIRMAN: Now,
we have to take up the Appropriation
(Railways) Bills. I think we can take
up both the Bills together.
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THE DEPUTY MINISTER IN 71'HE
MINISTRY OF RAILWAYS (SHRI

MOHD, SHAFI KURESHI): Sir, I beg
to move:

“That the Bill to authorise pay-
ment agnd appropriation of certain
further sums from and out >f the
Consolidated Fung of India for the
services of the financial year 1972-
73, for the purposes of the Railways,
as passed by the Lok Sabha, be
taken into consideration.”

Sir, I also beg to move:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Consoli-
dated Fund of India for the services

* of the financial year 1973-74 for the
purposes of Railways, as passed by
the Lok Sabha, be taken into con-
sideration”. .

Sir, I do not want to make any
speech at this stage.

The questions were proposed,

s

DR. K. NAGAPPA ALVA (Mysore):
Sir. . ..

y SHRI DEBANANDA AMAT
(Orissa): Sir, T want to draw your
attention to 5 very serious matter.

MR, DEPUTY CHAIRMAN: No
question of drawing my attention. I
have called pr. Alva and he is to
speak now.

SHRI DEBANANDA AMAT: Sir, it
is a gerious matter.

MR. DEPUTY CHAIRMAN: If it is
pertaining to the railways, you can
speak on that later. f e e

P R

SHRI DEBANANDA AMAT: No,
This is something different. L&

MR. DEPUTY CHAIRMAN: Then
you cannot speak. Yes, Mr. Alva.

[27 MAR.

19731 (Railways)
Bill, 1973

DR, K. NAGAPPA ALVA. Mr.
Deputy Chairman, Sir, the Indian
Railways in the country is the big-
gest public sector project. Sir it is
no.t an ordinary project. 1 sagr that
this is a vast organization—the big-
gest transport line, the lifeline of the
country. With the traffic receipts of
over Rs. 1200 crores, it plays a vital
role in our country’s economie deve-
lopment, and that, too, a positive
role. Sir, it is ulso a public utility or-
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ganization,

. There are 1.7 million workers. And
if you take their families into consi-
deration, it comes to one crore of the
population. Welfare measures are
there and so many other things are
there which are connected with the
socio-economic and also the cultural
development of this country,

Sir, the way the Central Govern~
ment has given its assistance and
help and also the cooperation of the
State Governments, which is very
necessary, are not at all to be ad-
mired, because, Sir, recently the Rail-
ways have become an easy and the
main target of agitational movements
and mass upsurges of the people and
the protection that has been given is
not at all satisfactory. The main rea-
son is that we are considering all
these things from the political stand-
point ang also with political motives.
Sir, I must again say that it is very
necessary that this great project, which
hag become an institution of institu-
tions, must be developed. It wmust
have a developmental strategy to
meet the challenge of a vast change
in the developing economy of our
developing country. For that it is not
a question of money, I must say
once again that it is necessary that
preparation from this year itself must
be made and necessary programmes
must be had, so that in the 5th Plan
they may achieve not only the targets
but give satisfaction to entire India,
because it has regional imbalances, it
has inequalities that have to be set



179 Appropriation

[Dr. K, Nagappa Alva]

right. India 1s a rich country, but
people are poor. It is unfortunate,
and thig is because of our policies and
programmes. I say that the Indian
Railways 1g the only transport system
ot moving men and goods This 1s
the only way in which regional im-
balance can be get right. For that it
1s very necessary that there are rail-
way lines to all the corners, particu-
la:ly the backwarg regions, of this
country.

Sir, on this occasion, painfully I
submit that there have been six
changes of Ministers during the last
5 years as a result of re-shuffles. It
1s wrong; it 1s bad for democracy,
experimenting with democratic set-
uo and democratle and admunistrative
machinery. After all, it 1s necessary
for anyone to gain experience and
then give the lead in the admimstra-
tion I do not want to go iwnto that.
Very great personages have occupled
the position of the Minister. My only
satisfaction is that at least now a
very fine gentleman, Mr Mohd Shafi
Qureshi continues to be in that port-
folio.

SHR] DAHYABHAI V. PATEL
(Gujarat): Who 1s permanent in this
Government?

DR. K. NAGAPPA ALVA Des-
truction of railway property has been
going on and the cost of operation has
gone up Sir, I find fault with the
Government Costs have naturally
gone up because the cost of living
has gone up. It 1s because of the
viclous circle created by inflation The
Central Government 1s responsible for
the price rise because they have not
taken any actions against inflation.
Deficit-financing is also responsible
for this My only appeal to the Rail-
way Ministry is not to let any defi-
cit financing at least in the Railway
budget.

Sir, the cost of operation has gone
up by Rs 47 crores We must have a
vision of future India and for that I
am saying that the Government must
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come out to subsidise some of these
services also. My own feeling is—I
am sure many will share that feeling—
that the railways must run as a busi-~
ness venture ip general and venture
with an adventurous spirit. A com-
prehensive long-range plan is neces-
sary for that. The encouraging thing
is that it has a good infra-structure
which has been built up very honestly,
Improving the operational efficiency is
needed very urgently, Only 5 crores
of rupeeg have been spent on passen-
gers’ amenities like sanitation, clean-
liness and supply of water. This
must be increased  About the food
supply, I will say: let it be good, let
1t be nutritive and let 1t be clean.

Then, staff amenities get about 1
crore of rupees These are very
necessary things The Government
must take the caie of the children
along with other programmes. May-
be there are certain statutory obliga-
tions, but 1t 15 necessary that the Rail-
ways must go ahead 1n all these things.
I find that 20 crores of rupees have
been provideg for the Railway Plan.
So the plap spending will be much
lower in 1973-74. 1 appeal that it is
necessary that developmental spend-
ing should be more On the other
hand, there must be a curb on non-
developmental spending I say that
the Railways must be run as a busi-
ness venture The Government has a
complete monopoly of this all-impor-
tant and vital transpori system and
no one can compete with them

About the railway police, I will say
that a military force with a vigilance
cell attached to 1t is the most impor-
tant thing. There is loss of Rs 13
crores 1n suburban railway service.
How can this be set right and why
should the Government run at a
loss? Is it subsidising any section of
the people? Thig must be looked into.
Abvout the metropolitan transport pro-
jeets in Calcutta, Bombay, Madras and
Delhi my own opinion is that it I8
imitating the West, and making us
more and more modern and ultra-
modern is not good Please postpone



181 = Appropriation
these things and spend this amount
for bringing about a network of rail-
ways to the backward areas.

Then there is the menace of alarm
chain pulling and the offences under
thig are 600 per day. I suggest, take
courage to take away these alarm
chains, So far it is only the anti-
social elements who have been thriv-
ing on these things by using these.
Try to use, in this age of science and
technology, some device by which
those people can be caught and pro-
lection could be given to others,

Then, Sir, ticketless travel is an-
other menace. So many people travel
without tickets. If you see the state-
ment of last week of the Minister, in
1971 it is 16 lakhs and in 1972 it is 18
Jakhs. Yesterday in the papers we
saw, and even here there was a dis-
cussion to some extent about the CPI
organising a demonsrtation in  this
capital city and getting thousands of
people.

SHRI MAHAVIR TYAGI (Uttar
Pradesh): Without tickets!
DR. K, NAGAPPA ALVA: Sir, 1

am prepare to say on oath, that thou-
sands of people have come {0 this capi-
tal city without tickets; they have
become ticketlesg travellers, If they
are not put down it will be a danger-
ous precedents if all the other political
parties also are to fake their line, I
am sure other parties which believe
in democracy will never stoop to this
dirty level. And it ig a dangerous
trend—danger to democracy, danger
to the civilised life of the country and
also danger to the railway system
itself. And here, as if it was 5 time-
bomb, the great leader of the Com-
munist Party, Mr. Bhupesh Gupta
introduced . . .

SHRI DAHYABHAI V. PATEL: Ally
of the ruling party!

DR. K. NAGAPPA ALVA:... a
petition. He made a speech also,
making much of the demonstration
and the organised effort. And, Sir,
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there is no doubt that thousands of
people have come; they are organising
this, 71 dare say, there is the hand of
the ruling Congress, the ruling party
of this country; they are hand in glove
with them and the Communist Party
is an appendage of the ruling party
and it is a demonstration against the ,
Opposition parties.

MR. DEPUTY CHAIRMAN: Now
you must wind up., -

DR. K. NAGAPPA ALVA: Sir, two
Bills are being taken up together. So,
please. .,

MR. DEPUTY CHAIRMAN: Thatis -
why. You have taken nearly 20 -
minutes,

SHRI NAWAL KISHORE (Uttar
Pradesh): The Business Advisory
Committee hag allotted oneg day for °
the Railway budget, v

t

MR. DEPUTY CHAIRMAN: Actual- +
ly it is for both the Bills together. -
There is a long list of pames. So.. H

DR. K. NAGAPPA ALVA: Sir,
please. ..

MR, DEPUTY CHAIRMAN: Yes,
yes, continue, -

-~ e [N -

SHRI NAWAL KISHORE:‘: He iz the -
only speaker, Sir. Nobody else, -

DR, K. NAGAPPA ALVA: Sir it
looks as if the CPI has taken the
monopolist contract of an attempt to
prove to the people that they are the
only patriotic people; they have taken
the monopolist contract, it seems, of
patriotism and nationalism, Sir, during
the last few months we have bpeen
seeing attacks after attacks against all
the Opposition parties. I only wish ~
to say that the ‘garibi hatao’ slogan
is dead and now they have started
‘Opposition hatao’. We accept this
challenge, we are prepared to do any-
thing, to sacrifice, to save democracy
in this country,

.1 -

Sir, the black market on the sale of
tickets and all other malpractices of
merchants and traders are there. -
Apart from that what we find is the I
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ixcuse that was being given by the
Ministry previously that the Indian
Railways Act has not been amended
wroperly, The Indian Railways Act
was passed in 1880, Now 82 years
1ave passed and 1 will only say that
there must be a comprehensive Act.
[t is not only the amendment of the
Act but there must be a comprehen-
sive Act.

Then, Sir, 60 per cent of the total
:xpenditure goes towards salary and
wages. Wayg and means can be found
and shoulg be found to bring this
expenditure down, it can certainly be
brought down below 50 per cent.

Then, there is the policy of convert-
ing metre gauge into broad gauge, 1
wish that policy would be pursued
and the projects completed at the ear-
liest possible time, Here I say that
the Hasan-Mangalore conversion must
be completed at the earliest possible
titme. Regarding the other railway
lines of Mysore, 71 do not want to
repeat them, you know them. Let
that be dqone at your earliest possible
time. There is a feeling now that
whatever the Government does there
is some disparity between the aorth
and the south. I only gay that justice
may be done to the south.

About the west coast railway, Sir,
Bombay to Kanyakumari is a very
important project from another stand
point. When I talk of Kanyakumari
[ am reminded of Swami Vivekananda,
He had the divine wisdom and God
realizsation there. It is very necessary
that that line also be taken up at the
earliest possible time,

MR. DEPUTY CHAIRMAN: Now
you must wind up. The train must
slop somewhere,

SHR; DAHYABHAI V. PATEL: The
rakeg are failing,

DR. K, NAGAPPA ALVA: As I
laid earlier, I once again say that
(ndia is rich. It ig a rich country but
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its people are poor and the railway
system is the only solution if proper-
ly developed. It should be prepared
to meet the challenges of the times so
that the people, particularly the poorer
people, the rural people, may be given
opportunitieg anq facilities to move
about and build up their own strength,
so that they can contribute to the
greatness of this country.

Sir, 1 will now be very short in
just saying or even summing up that
the Railwayg should run as a business
Venture generally, Improving the
operational efficiency is an urgent
need. Surveys of the past should be
looked into. New surveys have to be
made to correct the imbalances and to
bring up the people in the backward
areas, Staff gmenities etc. have to be
provided. The Central Government
must subsidise some of the services of
the Railways and passenger amenities
must be given. For that a certain
amount must be set apart and greater
facilities should be provided to make
the third class passengers comfortable,
Developmental spending should be
more and more and there should be
cut in non-developmental expendi-
ture. I say at least Rs, 50 crores more
should he spent on developmental
work this year, About the Railway
Protection Force we have to streng-
then it and my suggestion ig it must
be a semi-militant force like the Bor-
der Security Force with a vigilance
cell attached to it, And it must be
made compulsory on the part of the
State Governments to give the fullest
co-operation to the Railway Depart-
ment in all ils ventures. A com-
prehensive Railway Act is necessary.
Alarm chain pulling, T say once again,
must be put down and my suggestion
is that alarm chains should be re~
moved with courage. All attempts
should be made to put down this
menace. Ticketless travel, I need not
say, is a menace and it is for them
to see that this is put an end to. Pre-~
ventive measures ghould he taken and
determined effort is needed to put this
down, Whoever is involved, whether
individuals or political parties, should
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be punished ruthlessly so that people
wil] realise their true sense of duty.
Operational expenditure must be
brought down and special attention
givep to South India and to the west
coast railway With prayers to Swami
Vivekananda ang Mahatma Gandhi I
conclude. - — -
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a5 Fgg ISt gaafn wm § fR
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we @t gfe & o mfaqr # gfe
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IaF T IR eq g s q wser
A | A qEOa F §Eg 6w 14
wEA 1973 F faq e & 39-
ferq gu 9 R g a7 ==l
¥ g, TEH ITAITSr & IR H
g qq FAT AT — e
“The existing rail track in north

Gujarat between Palanpur and
Abhmedabad is heavily saturated, as
a large number of trains move in
both directions. This region is
well developed from  agricultural
and industrial points of view and
offers a large quantum of traffic and
frequently due to shortage of wagons
as well ag shortage of track capa-
city, the Railway Administration
finds it very difficult to clear the
traffic offered at important centres
like Unjha, etc. This line connects
Gujarat with the capital of the
country and in accordance with the
existing policy of providing fast
tfrain  connections between the
capitals of the States and the

Centre it is necessary to convert
this track into BG, as quickly as

services can be introduced. In
addition to connecting Ahmedabad,
this line also connects the capita¥
of Rajasthan with Delhi.”
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“This line woulg be a very im-
portant line for this region which is

very rich in mineral wealth and in
agricultural products and ip view of
the petrochemical complex and
other industries coming up in this
area and due to ‘green’ revolution,
this area offers a great volume of
originating traffic. Also important
ports like Bhavanagar, Okha, Paor-

bandar, Veraval, Bedi, etc. contri-
bute in attracting large traffic.”
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SHRI SARDAR AMJAD AL] (West
Bengal)- Sir, I rise to gupport Bills
No 9 and No 10 of 1973 relating to
Railway Appropriation and with re-
gard to Bill No 10, I would like to
draw the attention of the hon Railway
Minister to 1item 14 where Rs
36,76,55,000 this House will have 1to
vote for construction of new railway
lines as capital and depreciation re-
serve fund all over the country With
regard to this, I should like to observe
that while the Raillway Ministry 1s
out to lay down certain new railway
lines all over the country, in that
event it will be very much expected
and rather desirable that certain rules
and principles should be followed The
principle, 1In my opinion, should be
like this® I the interests of the en-
tire national economy, we have the
objective of having a speedier growth,
and of equal distribution of wealth
and opportunity to all the parts of the
country while laying new railway
lines, and the Ministry shouly look
after those particular gpots which have
been so long marked and categorised
as backwarg areas 71 know that there
are particular spots in our country,
not to speak of any particular State,
where there is no railway line or
there are States in which only six
or ten miles of railway lines have
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been there So while this House will
have to vote Rs_ 36 crores for the
opening of new raillway lines, I was
requesting the hon’ble Railway Min-
ister to consider as to what will hap~
pen about the backward areas This
1s very essential masmuch ag 1t will
boost up the economy of the entire
country as a whole We shall have
to frame the infrastructure of those
localities  The infrastructure cannot
be well established unless there 1s
some sort of arrangement of r~om-
munication If we want to have some
agricultural development of those
localities 1f we want to have indus-
trial development of these particular
areas, the first thing that is very
much needed 1s some sort of arrange-
ment of communication It is a sordid
affair. So long as there are spotg and
areas where this communication sys-
tem 1s not there there can be no
development Therefore, while open-
ing new railway lmes I should wurge
upon the Railway Minister to consider
which are those important backward
areas where, first of all, by way of
laying out mew railway lines some
sort of economic infrastructure can
be established
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I, this regard 1 would Iike to point
out to the hon’ble Minister the pur-
suas.on which has been repeatedly
made by the Government of Tripura
for extending the ling from Dharam-
nagar to Agartala We have presently
only 35 KM of railway line The ex-
tension of raillway line from Dharam-
nagar to Agartala is very important
inasmuch as two major industries are
going to be set up at Kumarghat and
in ang around the wvicinity of Agar-
tala They are going to have paper
pulp project for the production of 200
metric tonnes of paper pulp This is
now on the way to implementation
The other one is a jute mill which is
proposed to be set up in and around
the vicinity of Dharamnagar and
Agartala I am sorry, Sir, that though
the Tripura Government has repeatad.
1y been persuading the Railway Min-
istry. Nothing is known whether it is
going to be extended or not
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I this connection I may be allowed
to submit that there are certain pro-
positiong made by the Government of
West Bengal in regard to certain rail-
way lines from Caning—Golabari 2
Laxmikantpur in Kakadip, and
Hasnabad-Pratapadityanagar which
constitutes the Sundarbans area. Cer-
tain preliminary survey has already
been made. I would request the
Railway Minister to expedite the job
so that the very much vulnernble
sections of our people, for whom the
Governinent is every now and then.
letting this country known that they
are going to do certain good things
for the development of these people,
benefit. Thig is all my submission
with regard to item No. 14,

Coming to item no. 7 in Bill No. 10,
it has peen stated that for the work-
ing c¢xpenses we have to vote
Rs. 185,54,39,000. Sir, we have scen
that very frequently there ig change
in fuel policy. In so far as the Rail-
way Board is concerned, I should sub-
mit that since all the coal mines have
been taken over by the Government
itself the Government should see to
it that there is no frequent change in
the policy of price fixation in regard
to coal. The Government will also
have to see that there ig no misuse of
coal by the employees, if I may say
so, or rather there ig no misuse of
coal by those persons who do not do
any justice or good to the country or
to the railway operation system as a
whale.

Sir, T would like to make a very
small point to the hon’ble Minister
with regard to a certain new system
which js now being introduced on the
South-Eastern Railway. The other
day I had put a question in this
House. I understand they are going
to start a new sgystem of train light-
ing arrangement on the South Eastern
Railway known as the end-on-genera-
tion system. Sir, it is probably known
to the Railway Minister that the em-
ployees who were working before the
introduction of this end-on generation
system bave developed some sort of
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apprehension that their serviceg might “

no longer be required or rather cer-
tain difficulties might arise in the ser.
vice which they were rendering be-
fore the introduction of thig system.
They have demonstrated in several
offices and they have also given certain
memoranda to the Ministry, as far
as 1 understand. So I submit that
the Railway Minister should gee that
in these hard gays not even a single
employee is thrown out of employment
or put to any hardship because of the
Introduction of the end-on generation

system which is very welcome., With
the advance of technological and
scientific development in the world,

we have also to go on modernising our
system I only submit to the hon.
Minister that the introduction of this
system should have not adverse effect
on any employee.

Since the Railways are the largest
public underfaking in our country,
there may be certain pitfalls and there
will be certain criticisms and dia-
tribes. But we have got two dynamic
personalities in the Cabinet Minister
and his junior colleague. We have
every hope that with their dynamism
we can make better progress than we
have been seeing so far.

With regard to the railway siding
arrangementg in our country, I should
submit that the existing arrangements
are so out-dated and so outmoded
that wmodernisation will have to be
undertaken immediately with regard
to railway sidings. This is necessary
for speedy transport, for speedy un-
loading and loading of goods. The
railway sidings are also in a very
unhealthy of condition. 1 would urge
upon the hon, Minister to see that the
railway sidings are extended and
modernised to speed up loading and
unloading of goods. They should be
highly developed so as to gear up the
present capacity to the highest pos-
sible limit,

I would now come to one serious
problem whicy is now facing the
people of my State, West Bengal, and

§

4
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that ig in regard to thhe Martin Light
Railway. Repeatedly this question
has come up in this House as well as
in the other House and it has been
demandeq that this will have to be
reopened. Sir, now we have been
given to understand that a certain
broad-gauge line will have to be open-
ed, and it is open to the Government
of West Bengal to pick and choose,
whether broad-gauge will be there,
in whidh form it will be run, whether
it will be run by the Railway Min-
istry itself or by some joint collabo-
ration, I would simply say that this
wag a commitment made by the leader
of the party in g public meeting in
the district in which this Railway was
previously operating.

SHRI DWIJENDRALAL SEN GUP-
TA (West Bengal): Before the elec-
tions,

SHRI SARDAR AMJAD ALI: In an
election meeting it was stated by the
leader of the party that it should be
seen that the Martin Light Railway or
rather the railway communication
system as was prevailing in  those
areas ig not completely closed, so that
the rural people will have their trans-
port facilities and communication faci-
lities, Sir, the matter is very much
under speculation. The people of
West Bengal are very much aggrieved
at the gesture of the Railway Min-
istry with regarg to this matter.
Therefore, I urge upon the Railway
Minister to declare as to what they
are going to do. If is no use leaving
it entirely to the decision of the State
Government. Since the railway under-
taking is and happens to be a Union
subject under the Constitution, the
Railway Ministry will have to take
certain decisions and not think whe-
ther the State Government will have
to be involved in it and wiether they
will have to take a decision and only
then *he Railway Board will come
into the picture, ete. I know there
are very strong reasons and very
strong grounds which can be advanced
by the Railway Ministry to say that
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this railway cannot be operated by
the Railway Ministry because it will
not be a viable unit, I know this is a
very valid reason. I being a member of
this House definitely I cannot insist
that the Government should go on
taking up ventures in which they will
khave to subsidise a certain amount
which will be colossal. That I cannot
say. But then with regard to the diffi-
culties suffered by the people of the
two districts, Howrah and Hooghly,
something should be done. All over
the country we find there are geveral
uneconomie branch lines. The Gov-
ernment will have to give second
thoughts on the issue and declare its
policy here and now as to whether
they are going to operate this line,
and, if they are going to operate i,
then in which form, whether in this
area or in that area, whether the en-
tire amount which will be required
will be met by the Union or it will he
shared by the State Government. On
all these details the Government will
have to declare its policy here and
now, While replying to the debate,
I hope, the Government will make an
announcement in this respect, Sir,
without making any further observa-
tion on this, I submit that I support
this Bill, In spite of the dithculties
which are there in the way of this
largest public undertaking of this
country, I expect that with the dyna-
mic leadership of the two Ministers
in the Railway Ministry, the Rail-
ways will make a much greater pro-
gress with a certain amount of new
outlook, with a certain infrastruc-
ture in the areas where there is no
infrastructure at all so that moderni-
sation can take place in the railway
system, in the system of carrying
goods, transportation of passengers,
storage, railway siding, etc.

With these words, Sir, I thank you
and support this Bill.

SHR; DAHYABHAI V. PATEL: Sir,
I am afraid I cannot be very enthusias.
tic about the Railway Budget as my
two predecessors have been. It 1is
customary when discussing the Rail-
way Appropriation Bill that a Mem-
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ber highlights matters pertaining to
his constituency and his area. In the
present case I wish to say that the
railways have failed ip their primary
duty of helping the administration of
providing work for unemployeq people
and people who are hit by the recent
drought and famine in Gujarat, 1 do
not know how it is, whether it is the
other Budget which has taken away
the Money, whether the railwayg could
not find time or could not find money
or programme for completing so many
pending works, I can rattle 5 long
list of such workg I do not know
whether I have the time. Kandla line
from Delhi or from Kandla to Ahme-
dabad which was supposed to be a
Defence programme as it was envisag-
ed from the beginning, was scuttled by
somebody who was no friend of this
country, who has always scuttled very
important programmeg in this coun-
try. I do not know for whose benefit
he gid so. We have a metre gauge
line instead of a broad gauge line.
The importance of this line came to us
during the recent conflict with Pak-
istan. Then we have the drought
programme, the drought relief pro-
gramme, I do not know why no pro-
gramme has been taken up by the
Railway Ministry in the drought
affected areas of Gujarat, Saurashtra
and Rajasthan. 1t would be a good
investment and it would pay very
good dividend pesides giving immense
relief to people who need it, I sup-
port what our young friend behind
said that every year after the monsoon
the railways get washed away in
Gujarat and crores of rupees are
spent in remaking temporary lines,
diversions and then connecting them
back to the original lines. About this
time most of the lines very nearly
have been connected or reconnected
and in two months we will have mon-
soon and these lines will again get
washed out. The same will ggain
be repeated with regard to Narmada
bridge and there is the Tapti also in
that area. Have they got no imagi-
nation in the Railway Board or in the
Railway Administration or in this
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huge structure that is there? Some-
body said that the Railway Board is
a White elephant and should be done
away with. I am not inclined to
agree with that view. There are so
many experts there with so much ex-
perience in the railways all over
India. The Railway Board with all
these experts should be able to pro-
vide a solution to this one problem
that comes up every year and on
which crores of rupees the country
loses. The couwntry loses not only by
way of destruction of public proper-
ty, crops and so many other things,
but by dislocation of traffic which
upsets the entire business resulting
in national loss. Can they not find a
permanent solution to this problem?
Could they not have taken up con-
struction work just now when the
Government is out to find work for
people affected by drought and famine
in this areas? This is either lack of
imagination or total failure on the
part of some people who ghould have
known petter and who should do
better.

Generally Railways are doing well.
They are making profit. How are
they doing it? How fast are the
fares going up everywhere? Look at
the fares that were there three
years ago or a little more—say 8 or 10
years ago Are you giving the pass-
enger good return on his money? I
am afraig I do not feel happy or
confident even to say ‘ves’. The Rail-
way services are deteriorating every
day. 1 happened to travel a few
weeks ago by one of the trains which
wag supposed to be the pride of India,
namely, Frontier Mail. It was once
the cleanest train, most punctual, with
efficient staff and a dining car where
the food served was what the people
would like, Now what have you re-
duced it to? There is no dining car.
You cannot get even a cup of tea on
the train when it once starts moving.
Not being able to get a cup of tea, I
went to the gtall to get it. Before
the man there was able to make tea
for me, the train gtarted moving with-
out the whistle from the Guarq or
from the engine, There were some
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good passengers standing and they
told me: “You will miss your train”.
Then 1 rap back without taking the
tea.... B}

[

SHRI A. G. KULKARNI (Maha-
rashtra) It must be an automatic
train

IS

SHRI DAHYABHAI V. PATEL: All
such things have gone to Poona and
Maharashtra. There is no automatic
train in Gujarat. Nothing moves
there, If you come, 1 will show you.
The point is, what was the Guard
doing? What wag the engine driver
doing? Did the engine driver forget
bto blow the whistle? Normally the
Guard gives the signal ang blows his
whistle. Is jt for the passengers to
watch and shout: “The train is
moving, Come back, You will be left
behind”. This is my own personal
experience only a few weeks ago. I
am not narrating a cock and bull
story of many days back. Thig is
happening every day. Are these
Railways run for the service of the
passengers who pay, or are these
Railways being run for the peoble
who serve in the Railways and for
their convenience only? This is a
'matter which the railway administra-
tion should really fing out. We hear
all sorts of things, about the complaint
books and so on. But, Sir, I would
like somebody to go to these trains
and find out whether these complaint
books are really there. And if there
is any complaint book, perhaps it will
be at the station. Does anybody ever
care to read what is written in the
complaint book? Has any action ever
been taken? 7 have myself complain-
ed geveral times and now I have given
up in disgust because this railway ad-
ministration is ‘not going to improve
nor doeg it want anyone to improve

it L S “berm T

Now, Sir, somebody spoke about the
dynamic Minister. Now, the dynamic
Minister has brought 47 thousand
people from Bihar to Delhi. ...
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SHRI MAHAVIR TYAGI: Without

tickets.

SHRI DAHYABHAI V, PATEL. ..
with his friend. in co-operation with
his friend here who is absent now.
Both of them conspired to bring to
Delhi all those pecple to take part in
the demonstration and I do pot know
whether they bought the tickets or
not..

SHRI RANBIR SINGH: (Haryana):
With tickets,

SHR; DAHYABHA! V, PATEL: One
ticket for how many people? You
must see that everyone payg for it.

SHRI MAHAVIR TYAGI: They
must have been collected at the gate
and it can be examined whether the
number of the tickets tallies with the
number of the passengers.

SHRI S. S. MARISWAMY:
(Tamilnadu): He meant the plat-
form tickets and not the train tickets.

SHRI DAHYABHAI V. PATEL: I
am prepared to believe that some of
the tickets were purchaseq out of the
profits of the woollen rags! The same
Minister, the woollen rags Minister,
hag been shifted here. After getting
a reward from the woollen industry,
he has now come to the railways.
What is he going to give us?

Sir, I was telling the story about the
Frontier Mail. There used to be an
attendant in every First Class com-
partment. Today, Sir, they have gone
and this is how they are helping the
unemployed people! There iy one
attendant in every compartment and
if he is pot available and if you com-
plain it is stated that he has gone to
the other compartment. But actually,
Sir. he is nowhere in the railways!
This is how the whole Railway ad-
ministration is being run, How can
one feel happy about the way in
which these things are done? The
whole thing heeds to be changed and
the whole spirit of the railwav ad-
ministration needs to be changed. The
whole outlook of the railways re-
quires to be changed. For whom is it
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run? Is it run for the country and
for the passengers who pay or is it
not? If it ig run for the country, then
the policy must be changed in such a

way it will serve the people. The
example is the recent flood and
drought situation. Why wag the
rajlway  machinery not  geared
Up and made useful in the
drought  relief works and parti-

cularly the works that woulg help
the people in a permanent way in
different parts of the country? These
were also totally neglected and we
are making a Dbig show of taking
water to places in tankers! This is
the show we 'make of ourselves when,
after tweaty-five years of freedom,
we have to take water to remote vil-
lages in tankers! The people have
to stand in queues for a drop of water
as the people in Delhi stand ‘in queues
for a bottle of milk in the morning.
Sir, this is a very sad commentary on
the railways and I am afraid I cannot
complement them or say anything in
favour of the railway administration.
There is something totally wrong with
the railways which needg to be over-
hauleq from top to bottom, particu-
larly when you remember the amount
of corruption that goes on at every

stage. | \

MR. DEPUTY CHAIRMAN: Yes,
Mr. Kulkarni

SHRI A. G. KULKARNI: Sir, my
colleague, Mr. Dahyabhai Patel, with-
out going into the merits or without
any justification for making some
observations, has generally branded
the railways as corrupt and <aid that
there is mismanagement and all that.
But he ought to have seen that the
Railways are improving and he ought
to see the merits....

SHRI DAHYABHAI V. PATEL:
Why don’t you confine yourself to
your remarks only? Why do you refer
to my remarks? 7T have been making
these remarks for the last eighteen
years and my speeches are on the
record and you can see Is there any
improvement at all? Can you say
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that there is any improvement at all? 3
You go on 'making our ‘tali bajao' ¥
speeches and confine yourself to your
remarks, Why do you refer to me?

SHRI A, G. KULKARNI: Sir, as
you know, this Appropriation Bill is
an occasion for highlighting particu-
larly the local problems,

At the outset, I have already
congratulated the Prime Minister, that
now I also take this opportunity that
the Government, particularly the Rail-
way Ministry, hag taken a very com-
passionate view about the drought
conditions in my State and prepared
ground for such a step. They have
provided the funds for initiating the
Konkan railways and other railway
lines, for which I have already expre-ﬁ
sed my gratefulness. But, Sir, I want
to know from the Minister while re~
plying, when this phased programme
of actual construction on thesz four
lines, which has been announced, is
going to be undertaken and commen.
ced in the present drought conditions,
That is very important, Sir, because
announcement does not bring relief
and succour to the needy. I want the
Minister to make a categorical state~
ment about the phased programme
because, Sir, the time between Jan-
uary ancd February ang December is .
very important when more people will ®
be employed on drought relief ope-.
rations.

Then, Sir, T am fully aware that'
the Railways are improving. But
there is still scope for improvement,
That aspect I am not going to forget.

I want to highlight two or three
matters for the Minister’s considera-
tion. 3

One is gbout the operating ratio of
the Railways I want to highlight the
over-expenditure in the railways, 4
causing the high operating ratio of,
the railways. The Public Accounts
Committee and some other agency also
have given figures confirming the
ratio I find, Sir, that year by year
the expenses or the operating ratio of
the railways are going up, and there:

3
H
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are very few occasions when you see
that the railways are becoming a
commercially profitable concern. I
have got certain figures. But this is
not the occasion, I want only to state
thay your budget estimates show an
under-estimate on operating ratio and
white a childg are worked out the ope-
rating ratip goes up- As per my
information, in 1971-72 you estimated
827 but you touched 83.3. In 1972,
the estimate was 81.8 and you toucltl-
ed 83.7. In 1973, I don’t think it Wﬂl
be below 85. 1f thig is the operatmg
ratio, how do you expect the _Raﬂ-
ways to make the profits or efficiency
of the railways?

Then, Sir, another aspect is ticket~
*lesg travel, which is increasing. Apart
from what my {iriends gaid about
tickets not having been purchased by
those who have come to Delhi from
outside for today’s demonstration,
which I do not know—it ig for the
Government to clarify—I say that
roughly 26 crores of rupees are lost
in ticketless travel and the Govern-
ment and the Ministry is not able to
bring it down. We see that on our
gide, between Bombay and Poona and
other areas, more people are employ-
ed. But the amount has not been
brought down. I want to know from
"he Minister what positive steps are
being taken whereby this colosgsal loss
of Rs. 26 crores can be brought down.

Another aspect which 1 want to
highlight is the Public Accounts Com-
mittee’s observations on pilferage. We
also in this House have so many times
talkeq about this, and I think Mr.
Qureshi also will agree with us in
private that the moral requnsxbxhty
is .of the railway staff. He will agree
bacause he jg laughing; that means
he agrees..... 2D - ‘

- arai o

AN HON. MEMBER: Smiling, not
laughing. .. - -::{H
SHRI A. G. KULKARNI: N’a_furally
he agrees that the responsibility 9f
pilferages is on the railway staff. Anti-
social elementg are there, but they

4+ .-
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are in league. The initiative comes
from the railway staff. We kpnow this
on our side. Any gpares, any amount
of copper or any amount of gun metal
is available from railway yards and
railways workshops. Therefore, the
pilferage figures are very high, I
would like to know exactly what steps
have been taken to remove the pil-
ferage and what is the amount of pil~
ferage during the last two or three
years. From the figures I have got, I
can say that the increase in pilferage
1s irom 15 crores to 30 croreg of rupees
or something of that order.

202

I want to bring up two other mat-
ters before bringing up my important
suggestions regarding my constituency,
where people are facing difficulties
because orf the Railway administration’s
policies. Another aspect is about the
policy of laying new railway lines.
Sir, Mr, L, N, Mishra is on record to
have announced at Patng that his
criterion for laying, new lines is not
profitability but the backwardness of
the region and the necessity of the
community. He hag given 3 new orien-
tation to laying new railway lines.

On the basis of my talks with some
of my friends who were in charge of
railways and my own information, I
know that jt is saig that during the
British periog the railwayg were able
to lay new lines up to 800 miles. I do
not know whether after the indepen-
dence during the last 25 years, we
have been able to lay such railway
lines. The record must be with the
Raliway Ministry. We have to find
out why there is such lacking, where
the defects are and how the defects
are going to be remedied,

Sir, there was an assurance given
by Mr. Qureshi about the long stand-
ing grouse in my area, particularly
to take the Sholapur line up to Poona
and Miraj, to take them out of the
purview of the South Central Rail-
way and to put them under the Cen-~
tral Railway because of the affinity
and because of the efficiency which
will be achieved out of these new
zones being created with headquarters
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at Poona. Mr. Qureshi told me that a
Committee was being appointed. I
do not know what happened to that
Committee. I am receiving so many
letterg asking whether that Commit-
tee has been appointed because so
many people of that side want to give
evidence before that committee to
justify it. I said it at that time also.
Mr. Chinai opposed me and it was Mr,
Patil’s vendetta against Maharashtra
that forced him to take out this larger
chunk from Maharashtra and join it
to Hyderabad and Madras. At that
time, it was South Indian Railway. He
created a new Zone called South
Central Railway. Mr. Qureshi pro-
'mised me at that time and ncthing
has happened till now,

1

There is another suggestion for Mr.
Qureshi to consider. The passengers
and the travelling public are put to
great inconvenience on the new broad
gauge line between XKolhapur and
Poona. The point is that the train—
Mahalakshmi Express ag it is called
after the name of great goddess—
leaves Kolhapur round about midnight,
reaches Poona round about 7 a.M. and
reaches Bombay round about 12
o’clock, This is how the passengers
and the public are inconvenienced. The
train reaches Bombay at 12 o‘clock. It
helps neither the trading communi-
ties nor the people in industries. I
think Mr, Qureshi is going to give
me the stock reply that there is no
line capacity between Poona and
Bombay to run the train fast

I am giving you a very practical
suggestion. This Mahalaxmj Express
can be run as a Janata instead of as
the Poona-Bombay Mail. Previously
there was a mail starting at 7.25 and
reaching Bombay roughly around
11.45. There is another Janata which
leaves Poona at 6 o’clock and reaches
Bombay at 10 o’clock, 1 would only
request you to see that this Mahalaxmi
Express leaves Miraj or Kolhapur
round about 10 o’clock so as to reach
Poona round about 530 in the morn-
ing; make it a Janata, Now you are
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going to make it a mail Instead, make
it a Janata. If you make it 3 Janata,
then the travelling public around
Bangalore-Belgaum—that is, the whole
Mysore track—and the hinterland of
Western Maharashtra wil] be immen-
sely benefited. Mr, Qureshi, if you
change thig Mahalaxmi Express into
a Janata instead of running it as a
mail, please allow it to run as a Janata
Express between Poona and Bombay.
That will help us immensely. We
thought that it will reach Bombay by
9 o’clock if there is no line capacity
till Bombkay. Only do us this favour
so that the passengers will be im-
mensely benefited, I do not want to
ask for any other deviation. It will
fit into the present working of the
railways. Nothing more I am demand-
ing, You can run it as a Janata Ex-ﬂ
presg because for Janata already the
line capacity is there between Poona
and Bombay. That can be done

Then, about the working of the
Railway Board, in the wusual
faveurite way the wusual favourite
criticism was 'made by various Mem-
bers. Ang we also hear the usual reply
from the Minister, The Minister says:
“Ultimately, what is the Railway
Board? We, the Ministers are superior.”
That is a myth. Mr. Qureshi, I tell
you, it is a myth. You are not working
as the boss of the Railway Board;+
you are being briefed by the Rail-
way Board and how can you take
action. .. : T

SHR1I KRISHAN KANT: And to
make wrong statements,

SHRI A, G. KULKARNI: O to
hameshg hotq hai: Now I am going
to narrate a story which will show
and prove that the Ministers are, just,
as we are, at, what is called, the-
mercy of the Railway Board. You:
are not the bosses of the Railway
Board. 1t was no less a person than
the Prime Minister of this country
who made an announcement at Ayran-
gabad that some railway lines should
be taken up, Why I am saying this
is to highlight the callousness of thei
Railway Board. The Chairman of the
Raliway Board dared to question the
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decision and the announcement made
by the Prime Minister, I am highlight.
ing this only to show how the whole
machinery of the Railway Board was
used for the purpose of...

SHRI JAGDISH PRASAD MA-
THUR. Was it 3 slogan or a decision?

~SHRI A, G. KULKARNI: That is

for you, my dear friend. You have
got yellow specs; that is not for me.
Mr. Mathur, we know that when the
Prime Minister speaks, it has some
inspiration for us—something more
than what is a slogan to you,

She made an announcement and it
came in the papers. I do not know
whether the Members of the Railway
Board and the Chairman of the Rail-
way Board ever read the newspapers—
they may be reading their files only.
That wag highlighted in bold letters.
It appeared in the Times of India of
Bombay on the 9th and in the Eco-
nomic Times also; it was published in
bold letters. So much water flowed
down the bridge after this announce-
ment wag made, Mr. T, A. Pai called
a press conference; he, along with
higher railway officers had a discussion
with Mr. V. P. Naik, Mr. Naik went
to Mr, Pai’s home for breakfast be-
cause he thought that by going to his
home he would be able to hammer it
out nicely. Everything was discussed
and we were told that on the 30th
itself it was coming before the Cabinet,
Later on the information was given
to us that it wag not on the agenda
because it did not reach in time—it is
possible. So, we, the innocent people
of Maharashtra have been just hear-
ing all these stories.... (Interruption)
.. You will be surprised to know what
the truth in it was.

MR. DEPUTY CHAIRMAN: You
are not so innocent.

SHRI A. G. KULKARNI: On the
23rd there was a Cabinet meeting
Then, the programme for the inaugu-
ration of the Konkan Railway was
announced with fanfare, Mr. T. A. Pai
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was to be the host and Mr. V P. Naik,
Mr. Chavan, everybody wag to be
there. The date was fixed and it was
a great occasion for us, the innocents
in Maharashtra.

Actually, Sir, nothing happened.
When the Railway Budget came up,
when Shri L. N. Mishra announced
the Budget, there was no reference
to the Konkan Railway line. When
somebody asked what happened to it,
he said: What the Konkan Railway
is, I do not know, No provision was
made,

Now, I want to know from Mr.
Qureshi, he will have to make a note
of it specifically, I am alleging some-
thing, whcther your Chairman of the
Railway Board wrote to the Cabinet
Secretariat about it and, if so, what
was the nature of announcement
made? Was it done before the
presentation of the Railway Budget?
Then, Sir, the Cabinet Secreteriat in-
formed the Railway Board that this
Was an announcement made by the
Prime Minister. Yet the Railway
Board Chairman hag guts to announce
at g press conference, before the Rail-
way Budget was announced in Parlia-
ment that he did not know anything
and no provision was made, he would
enquire about all that. That is the
history, that is a part of the history.
The House knows it because jt was
debated here, it was highlighted here
and Shri L, N. Mishra was sympathe-
tic, he made an announcement. If that
is the history, unless it is enquired
into, no Parliament Member will be
satisfied with the Railway Minister as.
suring that the Minister runs the
Ministry of Railways. Then I will
take it that the Railway Minister is a
helpless spectator like Members of
Parliament and the Railway Board
Chairman is the real boss in this
country of the Railway Ministry.

St AR AT AMET (ITI IRW) ¢
wraAY STasraf oY, & srasr wawfa
T T wniwawa faeq & gvaw ¥
F@r o=zar § fF owa A@ @Y
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[+f warg At A=A
Ay gto TAo fAy M oy § @Y &9
gz & fr T 73 7 niaehear, saatas
Jeqn, @R Ay A,  aifafaa
g7 Fgafad  HAQ-TAY qUAT
AT UF TAFRSTEH AT Sead-
o rerigmar a@d w1 WE AN
Ee G ETEC (I CAR U SIII-G GO G E
Faffar s wAA Faarat w1 ewr
FLA BT AT @IS | T8 T F
g8 gt gf & 7 17 welt st sy s
FAES & 3% AeqH A Ay fedom
H, [AT FAT T H, A FF I G
F oo AT fadew wxar agar g i
AT T AW T2 [ET Fifed qaqn
e 37T 7HE F7HE e ALY arepE iy
fedfsiaet FRAS aah § g9 fafww
gat & wfafafy  oafe dear ¥ <3t
@ S AT HAY S wEaaa. gow @Y
o w57 ara AW A Fpey A ey
TE ¥ T TR T 1R s E
e g fF st i a g, G
Fat & S fAiae =97 2, ST st ot
gfrfafaca g7 afafaat &, ga fafan
¥ Far FAa IAH FEHEfeq TN A,
gt =iy )
qFET, TF A S qe: @
Famm g swgagag & &
wagmfaAI AT gFgr e, #1 9@
e AW A A E, FE A g
W AW B FE AR @A T T §
AT AT § Tg I AR T TL T &
7 [ A gerfo Rty g e
& 179 3 F Mg FgATear 3fF g
SFT7 FTATRIAT AT &I TH FieT qaw
¥ g AR fo@w qaraT qiy 92w
FQUTELIA FATTU A AT MIFIXR
& 13 78 AT A G AT AT WA
T WS Fi T AT AATEGIT A AF
gafrrad fu gw S A fAT
®ET ALT TAT, TE T TFFIH T AT
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Nl Fgl TR F *W & fag ==
AT AEY FY T3 QAT FI g AT
¥ foq wedar w5 1 {5 9% asfaw
T Fi§9 A% # ala GFEIE A
oy o ST § g &% S s
F ArEH A3 |aA Y+ fo 1> §
IR ATTIM AN F N o9 w&ra
AT (AT ATIT SHFX HLF G AT AT
TN G AFY fFar ST . AT T
EFY FTRS & 1 T8 1397 g (e
CEAMRGRC U e i S b i S
T § T ST AATE [F TR 7947
TAMEG I FH & HH T TG T FTIATAT
T, TH IR &1 X FICIA TFE T
Fd ([ FT QA Fq G J ALY
goi; Ff fr faa®d @ 1 Al 1
A A fFar sng seaeT W ar &
eI AFAT AT TRy g IHT THIL T q7AT
ATTIN | TR AT ¥ 78 Tena fpay
srar R AfE Hgmfrerg o agsar g (@
¥org 1| FTIe HEETE R GE TE
TS T FFAT | 399 CF g+, [Fwm
FAG TN T vE &1 foad fama
e @at azar =1 ST @y, WA
IHY FT ST RN & WIT SR # ST
glaar &, fsad wmaw & a|es
aF HOAT FAT & TEHI G gawng o
AN IR R @ g @ 81 AW
WF R gy & fag sy FHAAL T/
gUg TR A gEYagr w1 tAm fawm
STET & | ST 98 AY el T,
HqrET, T2 22 AT 59FUT 10
AT 42 BT, AT ARG I A Iy
FREATIAT T FFIC 17777 78
ARG 77 TR T > LT AT A€ F
T Y FER AT & & T T8 T
ST IR E | Y T T AL g
IaF R 3T AfgF aTafr A AR Er
T &7 &1 29T & fF 39 F EreeA i
et T8 AR fraeafaay ax A% sw

N
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TG & 1 I IWHT =0T FEAT ST & 8,
AT T AT T HeqT, w7 &
Sy @ gy & Wl §@
glad: wr @7 §T ST qTAR WL
T 9 @ F——gFX TTH T | A ATAA
a2 It Iiq F g T FEF AwaT
T U AL, GIAT L ;Y LSAET 3 P
&Y% ¥ W AN AL A AT 9gaT
TTRAATE 1FA AR AN 7 (g v
FA ST ) 3 AT AR M @A FRE
qaesg 3 Hooawd 8, 91 7 wearg )
T g e, mizgl & gy
q¥ FATT T AN FY AE | AGF TET F
B ggd oft ©F AT FRr o7 #i% 6
P wer mwar Z fF W@ 9% # aww
¥ mieft & =399 1 7 av Tge
fruifea & a8 sannfas 2, #ie sfa
TR & 1 5y zrew oF e A AR
BT W S & awad § @ avfEg,
S v et Ay afy fagite 2 <oy
wfos awg mfedl &1 w8 =Fow ox
S & foq zrgw 2q9 @ (F@mar simEn
g | wfae famm swm & aifs T
farat €1 e g, F1E €1 fal7 §, @
?%mtqgas\mlﬁsqmw T
fadefi g 1 & reaT § 208 7w ¥ AW
gy fegmr = | § Tmwr ww &Y
SRTER AT =TERT F STy Het 1 faeat
¥ AT ST R AE Q@ AT @
11 92 ¥, 59 {5 wmie agq saver TE)
2, AfF oY Qoo wamie wTAT ¥ ag
12 %2 ¥ g9 8, 57 fF v @
o fm i viw-s: § @ a8 3=
g ® T vl fa fFw g A
erEfa 7T @d § MY FialE B}
gfaar 3% & o s @UT §  STH
T TXT AT ST TSN AT ST
g awdt § 2P om afaw faw
g—arfE ST wST E9 A% 1 a7 I
g T o ergw feay g = gis °
TR FY |
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A S F gsd Hawr 47 #18
tIF G & ) §F A W OHF OF A1
wrET fAdAr oF GRFGT A N oW FT
fsiqd &ee Fam g} 41, 7 ¥ FT™WE
AT, T A FAW 47 W IZA AT A
FAH T RIS TS~ G &1 AV | BHHT
a1 @it foear 75 @Y avF R 9%
HTY &1 @ T wE FA ¥
Sy B W) 3 sawy gleme {wed
afre frevds vAadlzaiawmie T
famdt &, aq@r &, ar Wz gfaagr
T 5T WIS AT YAF faWTT AT 34T ¢
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ERciIEEARE crif eIl ECH
2 3 99 g T s wiRy,
TET i WY QW7 B FEAG AT £
T AT feeedt ¥ grast M3 Fead g
o W fek a3 d qr 9 I T
G T AR T sag o wwdr
& AT 9 FA F S HARY GEHSH
& gad) FAE AT W g fEedy |

TAF FAT WA, AW § A7
WA FIT ST F1 AG<qTE Tg  AAT
g & 1 W9 F e ST WFiEr
7 off fiF < g 7o Fefor o e
FAAM I IS FT FAEdT § gy
grn AfsT e 7 fam #fefer =@
FU N TE S | A HTE ATGAT FIGHT
& sae e gor Wvwa wewt oo
2 1T XS Fe iR A7 e T AFTA
gd faaT § 1 59 =5t F1 AT "
FgrggRa @ AU AT ag g w9
g FIeyT &1 fHT 5o (/g | A=
SURGER ORI T It 3
F Y AT &%, T wwAar § 9% G
T @15 ¥ Teafag @ T sEw
g ¥ Ffr § AT e Ag g adr |
frm TF12 § 9% foam Y ag Iy
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[ sqT® 1 AT7A)
FA E 1 oA o Gy wfaw §
F g1 3aR YHA A Afow Al FE
qTEER, UF &) 9 %R faagd w7
HTEATE | WA gAY FAwol o A FwEf
a1 & "ae F sy ¥ fpae awlt @
g o R IgF Trg fraAr A wE,
Sa ey e | afee & agfAie
FTAT ATgaT § foF S 7T Avgq g grarsr
¥ fedll g% a8 eeqar 3 &, (He 9 9ad
FTH Hal I @WIAAT Tga TG I
Freas 1 I g | AT ag gEEg &
ZaHY A< 1 w3 Fam srar arfey #iT
T FTH ' Teg & Weq {war At A(fgy
atfe X wrg ox d&s< aiedt &1 @}
wrerifedt & oy S & qrwa v Ay
fera Q1 WY & o€ LA TF AT AT
i f GECHTT 7 Grnar g |

AFgET, Sfo UHo TEFe HIX
faadstT AFmIfea agare § §t 507 §
frraz s @ & | H@am X @
o faeam & w4t ST wvgan g, sfeA
¥ At ot & ag TAN AT § %
o wfes w1 3o fray swa ¥
o THo TEo H AW W@l § WX
a1 9 I nal fwaar § | gar
wrew g3t & f o wTeany 1 Ay ger—
a9 AT § a8 AT Fred) el 91 @
AR Eatasm A I M @1 @
qTE I ST FW AT FrwaE § ag fara-
woF § WX & Argar g wr o g9 9%
SHTA STAT |
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T ¥ wyw & gue ¥ fag
fooe a0 weft ff 7 Fg o, A ¥
e g P =2ar 3 A7 gaTe A8 g |
WET EW F AIX I H &, dIiAF AL
i T Y ¥ AT & A A ke
¥ 3w TFR F orr 7y § afww 9w
wWyT T A giFar & g AT )
T § agt g At Fr glaer & fad
F1$ symedr A A § W AW wqy
2 fr o< T o= & Graagqu»—rir
& wrferer azﬁ:rr; |

arraT, § Y, s a1q 7 AT fadaw
FTAT AEAT § < ag 78 & f5 W9 A
st fasmae &t Avfa & sad arge afteda p
T =iy | # fagusT waT R
qdt garrd & gRTAREEl ¥ A H TEAT
EaT § % 97 wEar & N 9§ F
BYY & IAA WX Iqe FAwaT & F
qE A A St | 9 wEa F
qTq qeqq fpar Srar g o B o
F1 USfaw FROT & fawred T faar
ST, ag ra I AT wg) At 2
TG AT F7 WM A 3T /AT A FT 77T
feerrat simaan g 1% 3@ faarfed ¥ wra-
9 F foqrga odie &7 9QIENr _AT ¥
ATGATE | SEF Gra & g1 TR AgA A
FEATT & 51 THF T TIW AT AT AR
Hag oy & afee 378 ¥od A AR &
famraw 72Y famT et &, 399 a1y 9e-
qara fpar s &, gafad § wwar g fF
8 Y ) 8 TFR A A §, 7 IWIA
gt =igdr

A7 ®, ¥ gfeemt & grarg & fagew
FET A0l § fr 9% IWF F 7R
fraqwa war g &, gAwr @
F fag W fodme 3 ok gW
fafedY & smdw 3 wAER IR
W oA # fwdww g §
AfET g g w ¥ frnfag w@
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STAT & | SET WA A8 87 T g
fF gATY AAAATIT 1 TTF T &0 Ho
g SAH 9gq TEW HEIY g | T4
qraeg § {7 WY ST A1 AT 97 TS 97,
afFs ot aF 9§ 9T T FEAES
agl g\ giar 78 & f Stgf ) awfa
F1 g gt g, faoraory ars TAIwA grar
g, @ wEy STrgt F fora o ey fraifa
& 1 o "o AT 3T o Yo &Y AN
qT g7 A A AE foar smar g A%
IARY  gE@T AT g | A Al
FT R TA ART AT STAIHFT
AETT@TATAT g | § qET ¥ UF IIE
AT g £ 1 uF sufwm W faeee
faar awar g1, gubgan soa gq @
TS WX IgFr g A fefamaz
FLA ML | IT T I A FEIeE
w1 w@ faar war, wfEr gfcre =
g1 T@r Tar | § guaAar § 5 a3
F1 1 G197 ], St g1 fafaedt F s
g, ITH TIW! q% ¥ wfqed gir
=rfgd 1| fasges ziges AT fagges
FTEE T FEATES JAHIT TATATA T &Y
TTF & T araey ¥ qaY ST F1 0 qf4-
gaq fear swar ar, zafay 7w AqQy
g 7 o wa &Y <6 q&fy S F1 Arear
¥ ear IAr F1fgk AT INFY wfzamgar
ST 975 g FT =fEd

4 e

o

e o VR . 4
T wSRT & T H HYAT ATGOT FHICT
FETE N T T R T %

-
]

- e -z
- e

SHRI DEBANANDA AMAT. Mr.
Deputy Chairman, Sir, first I was on
my legs to draw your attention to a
very serious matter, What is that
serious matter, I cannot but narrate
it. It is a serious matter because it
spoils the good name angq fame of the
late lamented Pandit Jawaharlal
Nehru. Shantivan is a very holy place
ang it ig a place of pilgrimage also. In

NG 1w
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Shantivan the mortal remains of our
late Pandit Jawaharlal Nehruy lie in
eternal peace, Whenever we happen
to go there, we lay a garland in re-
verence to the memory of Chacha
Nehry as we used to call him, Shanti-
van has now been turned into an open
air latrine. T am not going to tell
a lie. T have taken oath in the name
of God. Hundreds of people go and
pass their stool there. It is ip viola-
tion of the sanitation rule. It is a
bad thing. Had he not invited them
to come without tickets? That is why
I am saying, It should not have been
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done, He is responsible for that.
MR. DEPUTY CHAIRMAN: Speak
about the Railways.
SHRI DEBANANDA AMAT: I have

been given a few minutes to speak.
The Railway Budget is very silent
about Orissa. Out of the total tribal
population of India, 14 per cent live
in Orissa. It is only next to
Nagaland on the railway map of
India. Orissa is full of minerals and
ores, But no proper attention is
being paid. There is no proposal to
convert the metre gauge line of
Mayurbhanja into broad gauge. It is
passing through the world-famous iron
ore mines of Nayagarh. Our Consti-
tution says that the State shall take
special care for the economic and
educational upliftment of the weaker
sections of the people, particularly the
Scheduleg Castes and the Scheduled
Tribes and protect them from all forms
of exploitation and injustice. But you
are only doing it in words but not in
implementation; you are not removing
regional imbalance and disparity. We
have been hearing about this for the
last 25 years. Orissa is always
subjected to the vagaries of nature,
drought and flood. But now in the
name of drought, Maharashtra has got
three new railway lines. Was it not
proper for the Government to have
at least a single line in Orissa? It is
only in the Railways that this is
happening.

Another point is, the Adivasis and
the Harijans are not treated properly

¥ )‘51
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[Shri Debanand Amat])

in the railways. I have got 14
representations from the Adivasis and
the Harijans. I am just sending a copy
to the hon. Minister. How long will
this continue? There is a specific
provision for reservation for them,
15 per cent for the Scheduled Castes
and 7 per cent for the Adivasis in all
the cadres of services. But it is only
in the Constitution, but it is never
implemented. It should be imple-
mented today. How long will they
take? Like the negroes in America
or the jews in Germany we are being
treated.

I am very sorry that no new railway
line has been given to Orissa. We have
got 39,000 square miles cf jungle,
there are mines and minerals; 50 per
cent of the iron ores comes from
Orissa. But everything is done only
from a political outlook.

St WigEAg seT wies (T=-
err) o fegd H9%m 7 qrga, & e
fufreeT age & @ g a1 faeil B
qTéE FTAT g WIT SqF 19 T G
TEATA HX AG7 AL AT F TO
HAAT FY T TG (IHATHT FATRATE |
Tq 8T H 26 AT 1 W9 fafaeex
aEd § Fgaqare & faafesr § 39
R T FY HEAAL TEA X A5 94
AT GIAT FI DGUT FP A AT
weafas Sifeds & ax § sfwfae
T sar fear 91 1 s & faa-
far § SvgiN wvwmaT ot fF ag A
eI FrATSLNA § W A Uy A
T Tt qqTE ST AT A T WA
femr ar fe gardr avs 7€ W Al
IS FH LA JTRT AT HT ey
g7 | S8 9 g aEaT R fw aer
g g ¥ gt gt 7€ []q A
TR FEAT IF TET e w1 feur
SR | 99 I® AW a9 9%
NAT g¥ AR TF JAWEW Jwa%
Y TR WY A FL AAT AT GASH
wors, afew § wwElg F a1 o

[ RAJYA SABHA ]

Bill, 1973

T g f5 stama & @7 fafaeT ame
FY AT § Uowda™ F T ¥ fway
foew @1 Qe A guT fF g Wi
¥ FF QM HIT TIEGW FT T
gfaum & 1 zaF L H § oo wfr
g e w0 f Yqa fafresT
T F1 TSEITH FT 3T qIE@ J A
REATT G TS AMgY | T ag
Faifaefee o3 §aga a1 &9 @ §
T IqF g9 qT9 WG I qqoNv
a1 =fgx fF a8 va=w! neafas <&
# FUET garfaaaT S 9T s AT
weafas gl § st St wfewena §
SHE! LFW H TEE § FH A
T ¥ ¥ A & faxr § zgfady
Fgar g f& A ax w@ = R
T HIT IF 9T A F1E FaoAT 7S &Y
TE dY gER! 9g wET Tr R gEm
qTF TFETH gl g1 @ § |

ora ¥ W fafaeex arga 37 fas-
A H FOGATT AT AGATE | F1AATIT
Y FART TF AT STAFT SHTALT FT
JqAAT ¥ ST 9| 98 gafay
T § 5 IaaRT AT M a1t
qT § | g 9% AT AT AT AT
arfed, a8 agf #1 g A TGl v
fewra & faafast § aga s=e1 Fa7
BN

Tear fodr & Fe@T aF «UET
AT S @k AT T SR
¥ T W18 AAT T I § qT
% | TEF AT WA § AT
TR T fasawaT § wer 9w W
e ST 9 @t ST afeew
Qo & ANT @S HerHT R a9
T BT TgF 9% HIT FAYT SRTETA-
fag 3@ AW F 937 F TAGAT
e ¥ Sier oy frad sy § Fey
et 39 § % T | wHy qard argl-
g% FEHT AW Fielt TMET aEAN H a
feerra g & W =hT q'ar £ |
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) v e
qE § qIUFAMC T &L TEY,
AT ZIFT A qF A qAgT (A
T AT0F 7 ZATH F AW HT ATITHA
T giqar faw a% |
-~ Gu S0 T
TNFAT A O 47T AT - OF
et wFATT W AT TATE T AT
Fadr aifge faad Avrac g 98 faar
F vt w1 e faer 7% |

fem il mgwRTEE HZT AT AZT FY
AT F gaer Tifgy 7 79 Fars
AT AZT FAT DT F F LA
FLA1 FifgT 1+ wrzr Frfigns ANz aw
HYET qET AR FIAFTE FFH qF
TFXAZT A(FA FT FAEAT IT 754G & |
FIATT. T |/ TTHATIT TATH TF Hr2T
TF AqrgA FArar 7fgw |
g% gaEr § AT age F W
TF qAFATFT A@F THT TGAT FGAT
g1 25 a T HTAT FL A7 AZF AFAT
FoaAEy apf T € Y 5 R
FEFTT AT & AT FETART
THE wEF RIfNE dwa § AT F
TH F I § G IH AR ET §
T AT AW A AAr ) uFT d
T F T AT AT AT TN
q¥ ¥ 97 G310 &, AILTAT T A
SIUEELS Br 9gAY & AT F3 I QI
g A § | AEIATAT FT AT FR EFF
STAT F FE TR TOF UEF H & ATAIAE
¥ qferd A F fag g fas AwA
# FFAT FT A T fFT=wT g0
st ATAFTEL e Y HIT ofr SErsfraT
UH [ T AT T 9T I T AT AR
AT TR ARAT T F HAT TATH HIFHTAL
T | AT H FEATAT AT FF 9 RIEHT A
A FTITHE FT AT 393 F3A
T T TIAFT F A AT 37 72 framw
i & 79T @ g AF A TLEE@ FGAl

2 -, "
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HIX JTET A7 AT fgeqr 37 gom
T g7 FT d2TT FT AT A YW
FT A | T 97 I3 gT 9T AT T4
F1 qEr g |

< 1 [ ]

IEF  IY-A1g A F7 47 g
qdraal F g F faw a1 A 9 FAm w1y
a1 AW 3T qiwA w1 g F A
7% & a5ar g fF wiEr v A T\
fear st 1 FgEE SNFAT A1 THAT-
fora it 5 WY g 83, a8 @H qqrw
FX AT 3@ AT B CF AT M
A TGN F AT AT ST @I & A F
TS FET AR § FF ag A g
TRIMAIG g T & i AT A Far
FT GATY AT AT & AT a9 o7 59
TES HT IFT qGT AT TH & qAFATE
FIEEIR 93 TF W 92 99 F qariEs
FamAITTF T A wf & 71T gwd
AT AT THIT GHTR G AFA 7 JAA
F R FTX 3 | & 997 FEAT TREAT
§, ATE T ARAT 3, fR 5w nE
AT wEal guE FX JT fFAT W@
T FF ATH QM AT T Ja59g T T |

- Tt

% ga@r § ¥9a fafeew g
F JaASHE agT BRE-BREN W F
ek AT HR 4 qrAar . 3 s
T TETAT & I FTFFT & A97 5 F
I 9T ML FT, IS FLHE | VHIIT
feedly A & oy wF 7Y TR 7 T TET
fear T § | a8 agT ARRTAr F AT
zad FArwr e st =R 0 3 A
§z emy FTAT s & frard 9w &
SIS CULARCER CUECILEALE S|
i STAT F AN A gEd 457 2 g
foroa A8 et & ) gafaq & oF wE0
& 9% Z ZET AR 9 T & feeal |
& gArH oy Sy

e b T LNE T8 SR Larl
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TIFAT § AgAaTErs #9 § € TAT AT
Y ZraT & uF uF fesar avmt =nfgg
AFAT F AFAIER q&F AT AET
QYT & 9g TG AFATF | IW AR AT
q3d ¥ qF FW 71 s g1 Afgw
a3TIAT, AIIL T ATLATE T T 6
He § sqTer qug A9 IE@E AT g |
FHY YR § 98 T 3§42 Sqwd
g @ & | Har gFEny § EEH
A q5TAT ST AGW | ALY 5.15
g IS AT HL 8 A FL 20 T AT
12 TFAA TFATE 511 qFAT & AR agT §
dagded T Fr fmn 7 wFaAr €
7@ q% qafwd &1 i awF gl 2
IFHT T AT 7 THAT

' NFER ¥ IAYR WE 9gEN
FET TAT AT 1 FFTI N ITAYL AF
S H A" § WEAT A, YR F 7
arer ¥ W 9% W 8 W SUEr
a7 a% ot wh & frw & e
FT AT AFAH AN & | FHH T FH
IEAIIMEN TEATH T AT F & qo
F1 3 FoFaT s Awar & Ji w7
AT F1 AT FFAT | 29 AR § fafaeex
qEa T qI5Tg FATT 7 fgu anfE -
Rt T & & F3 a9 § T Teq & 03
TEA N AFAE ¥ TAFHT NFHT ITTYR
FT R HTIF & &1 93

SHRI DWIJENDRALAL SEN
GUPTA (West Bengal): Mr. Deputy
Chairman, Sir, I shall give certain
very constructive suggestions for the
Railway Minister to consider in the
context of the difficult transport
situation in Calcutta particularly. I
have said on different *occasions in
the past that all the passengers of
Calcutta are dragged to the Howrah
station which can be avoided. To
meet the situation we are now think-
ing in terms of a second Hooghly
bridge, admitting that one Hooghly
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bridge that exists now is not sufficient
to cope with the traffic. There are
seven trains from Calcutta to Delhi,
The fastest train is the Rajdhani
Express that leaves from Howrah,
The next best is the Kalka Mail; that
also starts from Howrah. The next
best is the De luxe train; that also
starts from Howrah. The next is the
Delhi Express; that also starts from
Howrah, The next is the Janata
Express; that also starts from How-
rah. The next 1is the Toofan Ex-
press; that also starts from Howrah.
The only train which starts from
Sealdah station is the Upper India
Express. That takes about 40
hours. :
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SHR1 K. CHANDRASEKHARAN

(Kerala): And it is always delayed.
SHRI] DWIJENDRALAL SEN
GUPTA: Yes, it is always delayed.

Will the hon. Minister consider thes
usefulness of giving at least two fast
trains from Sealdah to Delhi?

I have mentioned there are si1xX
trains. All of them start from
Howrah. And fifty lakhs of people
living in Calcutta have to cross
the river to go to Howrah station
which they can very well avoid
if two fast trains leave from Sealdah
station. It might well be argued that
the route is different. No, the route
is not different, Sp far as Rajdhani
Express and Kalka Mail are concern-
ed, they go by chord 1line. Chord
line means up to Bali station it is
common, and those trains coming by
chord line, they take a bend from
Bali, then come to Uttarpara, Belur,
Liluah and then Howrah. Instead, if
my suggestion is accepted, from Bali
that will pass through Dakshineswar,
then Dum Dum, then Sealdah. For
coming from Bali to Howrah you
have got fo cross two stations, as I
said, Belur and Liluah. Here also
you will have to pass through first
Dakshineswar and then Dum Dum,
Then what is the difficulty? I can
give you one instance. On 4th Sep-
tember in this House the Government
lost a motion by one vote on the
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Privy Purses Abolition Bill. The
Rajdhani Express started on the 4th
not from Howrah but from Sealdah.
I was in the plane. On 4th evening
the plane could not leave. On the
5th morning again the plane was
delayed by some hours. My friend,
Mr. Banka Behary Das, boarded that
Rajdhani Express at Sealdah station
because at that time Howrah station
was flooded. If on 4th September
1970 you could do this arrangement,
why cannot you do it permanently?
That will help the passengers who
often miss the train with tickets in
their pockets because of the bottle-
necks in reaching Howrah station.
Mr. Deputy Chairman, you must have
pexperienced it yourself,

Another feature that I would like to
develop by way of my suggestion
is this. Sealdah section has three
lines. One is on south Sealdah sta-
tion. It goes to Diamond Harbour.
Another goes to Barrackpore and yet
another goes to Bangaon side. On
this side there is no double line. If
one train goes, the other train cannot
come. So there should be a double
line here; otherwise, people have got
to go by buses, anq this can be
obviated if there is expansion of the

?lines. That will help the passengers
a lot. Recently there was a confer-
ence of DPassengers’ Association of
which I have the honour of being
Vice-President.  People expressed
their restlessness at the lack of
double line. The Railway Minister
promised in the Second Plan that
this question would be taken up in the
Fourth Plan. In spite of that pro-
mise, it has not been taken up in the
Fourth Plan.

Then my next point is about the
Martin Light Railway. During elec-
tions we give many promises. No
less a person than our Prime Minis-
ter Indira Gandhi in a mammoth
gathering announced that the closed
Martin Light Railway will be re-
opened. There was no condition.
Might be she was intelligent enough
to catch more votes by that promise.
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But when the Prime Minister gives
an assurance, it should be followed.
She may not remove poverty. Garibi
Hatao slogan might be a long-term
thing. But what about the Martin
Light Railway opening? If the
Prime Minister did not say it as an
election promise, if she meant what
she said, then all these gquestions as
to who will run it, whether the Cen-
tre or State Government, are all
irrelevant.
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Mr. Deputy Chairman, you know
that West Bengal has no experience
of running raillway administration,
but the Central Government has. If
the Central Government cannot do it,
how can West Bengal do it with no
experience of running a railway
administration? It only means that
when you have 'nothing to do, you
shelve it by saying that the State
Government will do it. This is
shirking  responsibjlity. Did the
Prime Minister at that time apply her
mind or did she say it simply to catch
votes of Hoogly and Howrah where
she won all the seats?

¥

Coming to Rajdhani Express, there
are some permanent posts of Coach
Attendants. But the people appoint-
ed to these permanent posts are not
made permanent in their posts. They
are paid at the rate of Rs. 4|- a day.
They have been there for about five
years. On the basis of these daily
wages, they have been allowed to
continue. If it was a temporary post
or casual post, one could understand.
But the post is permanent. If that is
so, why are not these persons made
permanent? The moment they are
made permanent, they will got
monthly salaries, dearness allowance,
provident fund, leave benefits and
everything else. Is it not exploita-
tion of human labour? Is it not un-
fair for the Government to keep them
on daily wage basis especially when
they are supposed to be model emplo-
yers? So long as they do not make
them permanent denying them some
marginal benefits, don’t they stand
self-condemned?
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Last Saturday I travelled in Third
Class Three-tier Sleeper vestibule
coach. 1 had certain friends and
instead of asking them to travel in
the First Class, I travelled with them
in the Third Class. There were two
Three-Tier cosches, In my coach
there was no coach attendant. When
I enquired from the train conductor,
I was informed that there was only
one coach attendant for two coaches.
There was lot of unauthorised per-
sons travelling. You will realise how
Government was shirking their res-
ponisibility. A friend of mine, Shri
P. K. Ghosh, an Advocate, was travel-
ling by 2 Dowp . . .,

MR. DEPUTY CHAIRMAN: Please
wind up. - M

SHRI DWIJENDRALAL
GUPTA: T am finishing,

L

SEN

In that coach there was no coach

attendant. He lost his luggage.
“Then I wrote to Shri Qureshi. He
replied:

“It is regretted that you were
inconvenienced by the ahsence of a
coach attendant in your coach.
This became unavoidable as there
was a shortage of coach atten-
dants caused by heavy casualties in
this category. Therefore one
Ticket Examiner wag deputed to
look after two coaches.

Police investigations in regard to
the loss of your luggage are in pro-
gress and it is hoped that the Police
will be able tp achieve some pro-

gress in this matter.”
.

"Nothing has happened.

I wrote the letter . .

4 P.M,

SHRI KRISHAN KANT: What was
the date of his reply?

SHRI DWIJENDRALAL
GUPTA. 25th August 1972

SHRI KRISHAN KANT: So, one
year is not over yet,

SEN
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SHRI DWIJENDRALAL SEN
GUPTA, Sir, this is very important,

He had said in the letter like this:

“Referring to the loss of luggage,
a3 the luggage has not been booked
by the railway, it would not be
possible to entertain any claim for
compensation for the loss of the
luggage.” 7

After that, Sir, I wrote another let-
ter to Shri Qureshi on 17.11.72

MR. DEPUTY CHAIRMAN. Don%t
quote all these things now.
SHRI A G. KULKARNI: Some

bodymust find out his luggage.

SHRI DWIJENDRALAL  SEN¥
GUPTA. Sir. on 17-11-72 1 wrote to
him another letter in which I had
said:

“You admit that you failed to
supply the staff. I purchased the
ticket paying Rs. 4. 50 as berth reser-
vation charges and you should also
have taken care of my luggage. You
did no do that and you take the plea
that since it was not booked as Jug~
gage, you have no responsibility in
this.”

SHRI A G. KULKARNI: You must
look after your luggage yourself,

SHRI DWIJENDRALAL SEN
GUPTA: There is no question of
looking after the luggage. Mr. Kul-

karni. The point is this: If you f'ail
to supply the coach attendant which
is your duty, how can you shirk the
responsibihity and say that the Gov-
ernment has no responsibiilty?

MR. DEPUTY CHAIRMAN: I
think you should wind up now.

SHRI DWIJENDRALAL SEN
GUPTA: What is the difference bet-

ween an ordinary Third Class com-
partment and a Three-tier one? For
the 3-tier people are made to pay
Rs. 450 more in order to have the

sleeping facility.
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MR. DEPUTY CHAIRMAN: Mr.
Sen Gupta, you must wind up now.
Generally I give you two or three
warnings and you should finish. If
you don’t I will have to ask you to
wind up and call the next speaker.

SHRI DWIJENDRALAL SEN
GUPTA: Sir, the Minister hag to see
that no outsider, without any reserva-
tion, enters the compartment, That
was not done and unless that is done,
such things will happen....

MR. DEPUTY CHAIRMAN: Yes,
Mr. Kumbhare,

SHRI N, H. KUMBHARE (Maha-
rashtra): Mr, Deputy Chairman, in
the past I had made a touching re-
ference to the problem of the con-
tract labourers in the Railway. I
had sought information on the stren-
gth of the workers who are required
to work through the contractors in
the railways. But that information
has not been furnished yet. I  think
their strength must be near about
one lakh and most of them are em-
ployed to do the work of loading and
unloading and are employed as'
casual workems and not as  regular
workers. There is a  long-standing
grievance of these workers against the
contractors who employ them  that
there is in the first place, no security
of employment. These people are
employed as casual labourers some
times on a day-to-day basis and if
they are employed this week, they
cannot be sure of getting employ-
ment next week, and this is the
condition under which they are
required to work As regards the
other conditions of .ieir employment,
that is wages, I think their wages are
so low that they do not represent even
what is called a minimum rate of
subsistence. Even today they are paid
at the rate of Rs. 2.00 or Rs. 2.50 per
day. As regards the other benegts
like provident fund gratuity pension.
leave privileges. etc. nothing is
allowed to them, Therefore I have
to say that since the work they are
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required to do essentially forms part
of the work of the railways and since
they have to work all the days in a
week, all the working days, there
should be no difficulty in employing
them as railway employees. This is
their demand, Sir

I think Sir in view of the fact that
they are required to work for all
days and the nature of their work is
such that it essentially forms part of
the railway work. their demand is a
fully-justified one. Now, Sir. it has
been said that these workers can or-
ganise themselves into co-operative
socities and the contracts can be
given to the co-operative societies. In
that event, Sir, at best they will be-
come the employees of the co-opera-
tive societies Can these cooperative
societies give them security of service?
Can they provide them better condi-
tions of employment? Can they pro-
vide them  better wages? The
answer would be ‘No' because every-
thing depends upon the terms of con-
tract. So I do not think that by in-
troduction of cooperative societies
their problems can be solved and
there could be some improvement in
their working conditions.

Now, it has been 3aid—rightly,
too—that the Government must prove
itself to be a model employer, an
ideal employer. Now when we are
speaking of taking care of the poor
man, it is high time that you +took
care of the workers, who are not in
hundreds. who are not in thousands,
but who I suppose, are in lakhs.
Thereby they will also be able to get
better wages and better conditions of
life. This is my first point, Sir,

My second point is this, The Prime
Minister made an announcement
about the Konkan Railway. We do
not know what has happened to that.
It has been a very long standing grie-
vance, 50 vyear old demand, that
there should be Konkan Railway. In
the past a committee was formed and
surveys have been done, But the
assurances of the Government have
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yet to materialise, There should be no
further delay in undertaking this
project .

Then, Sir, my third point is about
the recognition of the scheduled cas-
tes and. Scheduleg Tribes Employ-
ees’ Association. They represent the
cause of Scheduled Castes and Sche-
duled Tribes and they have demand-
ed that these organizations shoulg be
recognized. But, unfortunately, their
demand for recognition has been
turned down by the Railway Ministry
on the grounq that these are «com-
munal organizations. I cannot under-
stand this. They are Scheduled
Castes because of their poverty, They

are down-trodden people. They are
Scheduled Castes because they  be-
long to the lower ladder of the

society. They are Scheduled Castes
because of the castes to which they
belong. They are Scheduled Castes
because they are untouchables. Can
they be branded as communals? If
you brand them ag such. then I pose
the question: Is not the Depressed
Classes League which is being giver
substantial aid, also not communal?
What I feel is that there is communa-
lism at the other end, Those who are
responsible for taking this decision,
rejecting recognition. I say, are com-

munal minded. They want that
these down-trodden people should
not come up. Therefore, it is high

time that the Government re-con.
sidered that decision and gave recog-
nition to such an association.

MR. DEPUTY CHAIRMAN:
Chandraisekhran.

SHRI K. CHANDRASEKHARAN:
Sir, I am extremely obliged to you for
giving me a few moments to detail
just one or two points that I wish to
raise.

Mr.

Sir, so far as the people of the south
are concerned, it was one of their
greatest days, if I may say so, when
the Jayanthi Janata Express started
from Mangalore and Cochin to
Delhi twice a week, But it is a mis-
fortune that a sort of step-motherly

[ RAJYA SABHA |

———— .

(Railways) 228

Bill, 1973

treatment is being given to the people
of the south. in spite of the fact that
a very essential and beneficial train
service was started. The people of
the south, as the complaint goes, are
‘not first classg citizens and the Rail~
ways consider travellers from the
south as fourth class travellers. Im-
mediately after the Andhra trouble
was over, Grand Trunk  Expresses
were slarted. The Link Express was
started. But it took quite as Jot of
further time for the restoration of
the Jayanti Janata Express and even
today the position is that so far as
Ernakulam and Mangalore are con-
cerned, there is no firm booking ex-
cept for the next train. They do
not know when the trains will start
once again There are no clear ins-
tructions in regarg to the continuous
running of these trains. Sir, this
causes a lot of difficulty so far as the
travellers in the South are concern-
ed, The Jayanti Janata Express is
a train which caters to the travellers
of Tamil Nadu, Kerala and Mysore
and  particularly to the travellers
from the terminal stations i.e. Man-
galore and Cochin. Sir, I would
thercfore plead with the hon.
Minister of Railways and the Rail-

way administration to see that the
Jayanti Janata Expresses are run
continuously and efficiently as  be-

fore. When it had been started, it
was onc of the finest trains so far as
the South was concerned, I would
also plead with the Railway adminis-
tration to see that more coaches are
made available for the trains that
start from Ernakulam,

Sir, I would only add one more point
regarding this Railway  Appropria-
tion Bill. I know you have given me
only a little time. I asked for that
much and there is no question of my
having been denied anything. I would
like to stress that there is a tendency
nowadays seen in almost all parts
or zones of the Railway administra-
tion that the trains need not run on
time. There was a time when every
railway official thought that the trains
should start on time and run on time.
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many of the terminal stations where
diesel engines are used, there is no

question of the steam engine not
being prepared. We find that ex-
press trains start late. I do not
want to name any train at present.

Many of the trains particularly in
the South run late. I do not know
how they are shown in records, but
the exprience has shown that there
is a deterioration so far as trains
running on  time are  concerned.
Thank you,

SHRI MOHD. SHAFI QURESHI:
Mr. Deputy Chairman. Sir, I am in-
deed very grateful to the hon. Mem-
bers who have participated in this

debate. These hon. Members who
}have supported these Appropria-
tion Bills have brought out cer-

tain salient features and have had
a word of commendation for the
railways. There have been some hon.
Members who have been rather cri-
tical of our budget, In this respect. I
must admire the consistency with
which Shri Dahyabhai Patel has said
that he has been sticking to his
statement for the last 18 years about
the railways, Sir, he is welcome to
have static ideas, but in these 18
years, the Railways have marched
from one glory to another and today
the Indian Railways have the pride
pleasure of being the Asia’s first and
the world’s fourth largest railway
system. Sir, this railway system of
India has another place of pride. It
is the second largest public sector
enterprise in the world. next only to
the U.S.S.R.

Sir, I would like to give a  brief
history of the development of Indian
Railways so far as the carriage of
passengers and freight is concerned.
It will be seen that there has been
tremendous change ang development
in our railway system so far as the
carrying of passengers and goods is
concerrned.

[THE VIicE-CHAIRMAN (SHRIMATI
PuraBl MUKHOPADHYAY) in the Chair].
Sir, the freight traffic has increased
between 1950-51 and 1971-72. That is,
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in tonnage originating in terms of re-
venue there is an increase of 140 per
cent and in non-revenue there has
been an increase of 39.9 per cent.
Over-all in the total there has been
an increase of 118.7 per cent. Like-
wise in the total tonne kilometres
there has been an increase of 215.8
per cent. If we Jook at the passenger
traffic,c, there also has been a
tremendous increase in the per-
centage. In the- suburban traffic,
in the passenger originating, there has
been an increase of 238.1 per cent
since 1951 and in non-suburban traffic
it has been aboul 48.8 per cent and in
passenger Kkilometres the increase
has becn of the order of 99.2 per cent.
This by itself shows that there is no
stagnation so far as the development
of the railways is concerned.
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One or two pointg have been-raised
by some hon. Members and I would
like to deal with those points first.
Mr. Kulkarni has asked about the
formation of the committee with re-
gard to the Sholapur Division. A
committee has been formed and the
members of the committee  have
been ncminated and those names are
being forwarded to the Ministry of
Parliamentary Affairs for their ap-
proval, The committee consists of
Members of Parliament of that area.
and I am sure they will be able to
go in detail into the whole working
of the Sholapur Division.

SHRI A, G. KULKARNI: Very
good!
SHRI MOHD. SHAFI QURESHI:

The terms of reference also include
to see what are the difficulties which
are being faced, and whatever chan-
ges they would suggest will really be
considered by the Government,

Hon. Members have touched on
many importan{ points and these in-
clude laying new railway lines, pas-
senger amenities, catering and crime
on the railways. Some Members have
taken up local issues. I may not be
able to cover all the points, but what-
ever points remain, 1 shall see that
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proper replies are sent to the
Members.

hon.

SHRI SHYAM LAL YADAV: Ma-
dam, one point. You may reply re-
garding promotion of Scheduled
Castes and Scheduled Tribes.

SHRI MOHD. SHAFI QURESHI:

I will come to that—that is a very im-_

portant matter.
(Interruptions)

Severa] hon. Members have spoken
about the need for new lines, conver-
sions, doubling, restoration, etc. With
regard to these matters the Railway
Minister was very emphatic and clear
in his Budget speech and he has said,
that we have to change olg ideas and
the colonial concept of the railway be-
ing only a profit-earning enterprise.
We have to see that the new concept
about the development of the rail-
ways. . .

St qEm BT : A1l Fr a2 feFe
o I fear qrEar gg A F o TaEd )

SHRI MOHD. SHAFI QURESHI:
I will touch that point also.

The new standards will have two
concepts of policy: Construction pro-
grammes, namely, to provide infras-
tructure to promote industrial and
agricultura] output and, secondly, 1o
give fillip to the development of back-
ward areas and regions and the inte-
rests of the agricultural communities
like the cotton growers of Madhya
Pradesh, Maharashtra, Haryana, Pun-
jab and Gujarat, the rubber growers
of Kerala, the jute growers of Assam
West Bengal and Bihar, and the
tobacco growers of Andhra—to men-
tion only a few. I wish to assure the
hon. Members that this policy will be
vigorously pursued. We are, how-
ever, unable, at this stage, to give any
specific gssurance with regard to the
individual demands which have been
made by hon. Members.

Here 7' must mention about the Kon-
kan line which has been agitating the
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minds of some hon. Members coming
from that area. My, Kulkarni and
Mr. Kumbhare have made a mention
about this particular line. Madam, the
reply that I am going to give will
clearly state the position as it stands
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today. The whole scheme is lying
before the Planning Commission. The
Planning Commission has to allot
funds for this project. As per the

assurance of the Prime Minister when
the fundg are allotted, topmost priority
will be given to this Konkan line.
This ig the commitment which I am
making in this House. Some works
are being taken up in this area and
that has been appreciated very much
by hon. Members here. We are tak-
ing up the works in other areas also
because our concept of
the railway lines is purely on the na-
tional basis. Railways are transgres-
sing the 1imitg of language ang provin.
cialism. Tt is only keeping in mind
the overall development of the country
that we have to build new lines and
also to extend the existing lines.

SHRI A. G. KULKARNI: Does it
mean that the Konkan railway line is
pending with the Planning Commis-
sion?

SHRI MOHD. SHAFI QURESHI:
Yes, in regard to funds. ’

DR. K. NAGAPPA ALVA:
national interest, will this XKonkan
railway be taken up as part of the
west coast railway. from Bombay fo
Kanyakumari?

In the

SHRI MOHD. SHAFI QURESHI:
Certainly. The hon. Member has also
made a mention about Kanyakumari,
the seat of 1learning and abode of
Swami Vivekananda. He should know
that the project has already been taken
in hand and I have been repeating that
it is our desire ang intention to link
Kanyakumari with Kashmir, We have
cxtended Pathankot line to Jammu
and this line from Trivandrum to
Tinneveli and Kanyakumari is also
being constructed. Not that there is
any lack of interest but any work
which iy taken in hang has to proceed

developing ¥
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gradually and I can assure the House
that the works which have beep taken
up will be taken up very geriously

Some hon. Members have been tel-
ling this House about thhe amenities
provided to the passengers It 1s true
that we have not been able to pro-
vide all the facilities and amenities
which the travelling public requres
but it has beep our sincere desire and
effort and we have been making every
possible contribution towards these
amemties We spends Rs 4 crores an-
nually to provide facilities and ameni-
ties to the travelling public Whe-
ther 1t 1s in the trains or on the
platforms or in the waiting rooms.
this 1s being done We Have got va-
gious Zonal Committeeg to make sug-
gestions for the improvement of the
passengers’ amenities We give due
consideration to those suggestions,
considering the availability of funds
It has now been our i1dea that instead
of vast things 1if we take only a few
stationg and concentrate on the deve-
lopment of passengers amenities at
those important stations, 1t would be
a good thing Then we will be able to
save a lot of money for those items
which become redundant after some
time It 1s no use providing a tap
which becomes dry after two weeks or
goroviding a bulp which does not last
long First we shall see that full
amenities are givep at important sta-
tions, both to gents and to the lady
passengers

Then some Members have evinced
very keen interest in the staff wel-
fare This matter has been engag-
g the attention of the Railway Mi-
nistry always and we have seep that
the staff which 15 working with the
Railwayg 1s given whatever 15 due
to them I have already given certain
figures 1n reply to the debates and
here I wish to emphasize again that
the raillway management have given
a piloneering lead in so far as staff
welfare is concerned Apart from pro.
vision of quarters to a large percen-
tage of staff there are many other di-
rections in which the Railways have
moved No other organisation save
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the Armed Forces, has a medical set-

up of the size and quality as the
Railways
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There are 658 hospitals and health
units where facilities for the most wup
to date treatment are available Ser-
vices to bed patients are also far su-
perior to what obtains elsewhere 1n
the country

Members have pointed out about
the 1nadequacy of facilities so tap dos
education of children of railwaymen
18 concerned, | would hke to point
out that the education of citizens—
and raillwaymen s children are as good
atizens as anyone else—is legitimately
the responsibility of the State Govern_
mentg and I would therefore request
Members to assist raillwaymen by us-
ing their good offices with local bodies
ang State Government to come for-
ward to open schools We can at best
considering granting some land where-
ever 1t can be made spare In spite
of this position the Railway Adminis-
tration has nog sat back gquietly. There
are today 758 railway schools. These
are to cater to the needs of children
of raillwaymen at such places where
other facilities are not available The
House must appreciate that 1y would
be an i1mpossible situation in financial
terms if the Railways were asked to
cater for the entire schooling require-
ments of the children of railway em-
ployees Besides these major tacili-
ties rallwaymen have been provided
739 1nstitutes and recretation centres,
22 hohiday homes including two at
Srinagar and Pahalgam, subsidised
hostels at 14 centres where the child-
ren of rallwaymen are given board-
mng and lodging at charges ranging
trom Rs 7/50 per month for the
lowest employees to Rs 45|- for the
intermediate supervisors Then there
1s the Staft Benefit Fung from which
allocations are made for sports activi-
ties, relief of distresg in individual
cases and above al] for 3422 sigmificant
scholarships up to Rs 70]- per month
for children of employees going up
tor higher studies ;n science, medicine
and engineering In 1973-74 the ex-
penditure on staff welfare has been

4
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budgeted at Rs. 454 crores. This
figure by itself should give ap ides to
hon. Members that the Railway Ad-
ministration is very keen to provide
all facilities to railway employees.

SHRI B, K. KAUL (Rajasthan):
Does it not create duplication when
you want to run your own scheols and
the State Government is also looking
atter education? It is duplication.

SHRI MOHD. SHAFI QURESHI:
What I said, Madam, ig that we are
over-burdened already. We have
got our schools and we are try-
ing to maintain very high stand-
ards in those schools but it is impos-
sible physically to cater to the require-
ments of all the children of railway
employees congidering the magnitude
of the problem and I lhiave made a
request to hon. Members to assist us
in finding placeg for the children of
railway employees in local schools
which are run by the Ministry of
Education or by the local Education
Departments.

SHRI B. K. KAUL: It is 3 wrong
approach.

SHRI MOHD. SHAFI QURESHI:
Sir, some hon. Members have made
reference to the casual labour or to
the contract labour. Mr. Kumbhare
I think raised this point and said
that we are mot considering this as-
pect. I am quite aware of this prob-
lem and we want to do our best to
resolve these problems. About 3.34
lakhs of casual labourers are work-
ing in the Railways; of this about
0.8 lakhs are employed on projects.
Casual labour are engaged in large
numbers on various construction pro-
jects and also on works which are
seagonal or of a temporary nature.
As and when the work is completed
this labour has to move to other
places where mew work hag to start
but it has been our experience that
there is some reluctance on the part
of this labour to move to places far
away from their homes. Despite all
this it has been our endeavour to
see that the maximum number of
this casual 1abour is employed ag per-

[ RAJYA

SABHA ] (Railways) 236

Bill, 1973

'manent labour in the Railways. For
appointment in regular vacancies
they are given relaxation in age
limit to the extent of their service
as casual labour. This is one facility
which is provideq to them. It has
recenily been decided that their me-
dical examination should also be ac-
cording to relaxed standards. Till a
few years ago casual labour were
considered along with the outsiders
for recruitment to regular class IV
posts. This has been changed and
for the last three yearg all class IV
posts in the Department are being
normally filled only from amongst the
casual labour and substitutes. Since
thig change in policy about 50,000 ca-
sual labourers ang substitutes have
been absorbed against class IV posts.
So it would be clear from our policy
that we do not want to create any
hardships for the casual labour but
it is our endeavour to see that as and
when the work is finished and as and
when vacancies arise first preference
is given to the casual labour. As I
have pointed out, there have been
certain relaxations so far as their
medical and educational standards
are concerned.

Madam, I will try and take up the§
very important point of representa-
tion of the Scheduled Caste and
Scheduled Tribe. I have stated ear-
lier also that, personally speaking, I
am not satisfied with the representa-
tion of Scheduled Caste so far as
Class I is concerned. This is a matter
of serious concern to us and it is our
sincere effort to see that we get the
maximum number of Scheduled Caste
and Scheduleq Tribe so far as Class
1 posts are concerned. Various con-
cessions like relaxation in the age-
limit to the extent of five years issue
of free passes for written and oral
tests, giving repeat courses with
stipend and another one without
stipend for recruitment and training
of apprentice trainees have been
granted. At the time of interview
the reserved community candidates
are called in separate blocks., Candi-
dates with lower positions in the
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recruitment panel are appointed.
Even amongst failures, the best are
considered for appoimtment in  the
case of non-technical and quasi-
technical class III categories where
no written examination 15 held I
have seen to 1t that not only in the
national newspapers but also in the
local newspapers advertisements are
made and also in the regional lang-
nages these advertisements are made,
so that vast publicity 15 given about
the vacancies that arise in the Rail-
ways We have also iried with the
Mimstry of Information and Broad-
casting that they should provide at
least some time in thewr rural pro-
grammes for advertising the posts of
Scheduled Caste and  Scheduled
Tribe Unfortunately my proposal
has not been accepted by the Minis-
try of Information and Broadcasting
Even then we have tried to see that
wide publicity 1s given to such
vacancies The choice of appointment
in a particular division 1s given to
all candidates, but in the case of
Scheduled Caste and Scheduled Tribe
if there 1s no vacancy 1n the division
of their choice, they can be appomnted
1in other divisions of a railway where
there may be vacancies Further,
the General Managers have been
vested with special powers to reciuit
Scheduled Caste and Scheduled Tribe
without reference to the Railway
Service Commission to make up any
shortfall This recruitment 1s con-
fined exclusively to candidates be-
longing to the reserved communities
These powers have becn exercised by
the General Managers of many Rail-
ways The General Managers can
utilise these powers to give alterna-
tive appointment to medically unfit
candidates belonging to the reserved
communities in categories for which
they are medically fit and where
there 1s a shoitfall of such candidates
The unfilled quota 1s carried forward
to three subsequent recruitment years
I may be permitted to add that the
reservation quota 1s applicable at the
stage of recruitment and 1s not rela-
teq to the total strength of staff
However, there has been a continuous
increase in the number of Scheduled
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Caste and Scheduled Tribe on the

Railways in the lower classes The

same 1s the position in the case of
Class T and Class II services The
number of gazetted officers belonging
to Scheduled Caste increased from
101 in  1962-63 to 300 in the year
1971-72 In Class 1III and Class IV
the number 1increased from 38,941
and 1,53,017 1n 1962-63 to 51,472 and
1,73,806 respectively in the year 1970-
71

SHRI B T KEMPARAJ (Mysore):
What 1s the percentage?

SHRI MOHD SHAYFI QURESHI, 1
will come to that I want to give the
whole facts to the House, so that hon
Members should also note the urgency
oi the matter We are not going to
conceal anything After all the
Scheduled Caste and Scheduled Tribe
people are part and parcel of the
nation ang if they lag behind they
will be a drag on the whole society.
We cannot proceed that way The
representation of Scheduled Tribe 1n
gazetted posts went up from 9 1n
1962-63 to 40 mn 1971-72 1In the case
of Class III and Class IV posts, the
number of Scheduled Tribes which
stood at 3,037 has gong up to 6,464
and from 24,988 1t has gone up to
31,662 This increase can be attribut-
ed to the various steps taken by the
Government

On the Railways, for the purpose
of allotment of quarters, the staff
are classified into essential and non-
essentials categories Essential staff
are those who are required tc hive
near their place of duty and who are
hikely to be called for duty at any odd
hours during day and mght Seventy
per cent of the quarters available for
allotment are earmarked for the essn-
tial staff and the remaining 30 per cent
for non-essential staff And an en-
deavour 17 always made to piovide
quarters on a preferential basis to the
essential categories The employees
belonging to the Scheduled Castes and
the Scheduled Tribes are therefore
equally considereq under this pefer-
ence,
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In regard to non-essential catego-
ries it has been decided that wherever
the accommeodation already alloiied to
the employees belonging to the Sche-
duled Castes and the Scheduled Tribes
from the general pool is less than 5
per cent, special allotment should be
allowed to bring it up to the level of
5 per cent of the vacancy in type 1
and type 2 quarters in cities where
the headquarters of the zonal railways
and the production units are located.
The number of quarters allotted to
the essential staff as on the 31st March,
1971 is 1,23,475 in class 3: 2,05,103 in
class 4. Out of these 9707 in class 3
and 43,000 in class 4 have been allot-
ted to the employees belonging to the
reserved communities. Their percen-
tage works out to about 8 and 21 res-
pectively. In regard to the non-essen-
trial staff, these percentages come to
10 and 24 respectively.

Madam, I have got here a statement
showing the staff on the Indian Rail-
ways belonging to the reserved com-
munities as on 1-4-72 as compared to
staff strength as on 1.4.63. In 1962-63,
the gazetted strength was 5 306; it has
gone up now to 8,216 Scheduled
Castes’ strenglh in 1962 as against
5,306 was 101; and it is now 300. The
percentage increase in the gazetted
officers has gone up from 1.90 to 3.65.
and in class 3 the increase has been
rather slow, from 7.97 per cent to 8.71
per cent. The number of Scheduled
Castes has increased from 38,941 to
51,472. So, there has been an increase
of about 12531 of these employees In
clags 4, as against 7,17,969 in 1962, the
number of Scheduled Castes was
153,017; today in 1973 the total
number in clause 4 stands at 7,94.264.
Out of these the Scheduled Castes
are 1,73,806. So, there has been an
increase of 20,789. The percentage
works to about 21.88.

SHRI B. T. KEMPARAJ: Including
the scavengers or excluding them?

SHRI MOHD. SHAFI QURESHI:
Including the scavengers. I am
coming to that. With regard to this,
I have personally stated that this is
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not a very satisfactory performance.
But we will see that proper represen-
tation is given to the Scheduled Castes
and the Scheduleq Tribes in the
gazetted cadre and in class 2 cadre
also.

SHRI SHYAM LAL YADAV: Pro-
motions.

SHRI MOHD. SHAFI QURESHI:
There is no bar so far ag promotions
are concerned. But special considera-
tion will be shown in the case of pro-
motions to the Scheduled Castes. Of
course, we should try to be helpful to
the backward communities and help
them. With regarq to the tests, we
have relaxed the standard in exami-
nations and the papers of the Sche-
duled Caste candidates and their inter-
view, they will also have a different
level wherever passsible because they
are not able to have the same stan-
dards which the students from the
cities are able to fulfil.? So that con-
sideration will be shown to the new
employees, fresh entrants from the
Scheduled Castes and the Scheduled
Tribes. Another point which has been
made by the hon. Member js abcut
corruption and crime on the railweays.

SHRI A. G. KULKARNI: Corrup-
tion and crime and your Railway
Board—everything put together. Mr.
Kulkarni has referred to the Railway
Board. I know when he talk of the
Railway Board he means Railway
Board and not any individual. I
know he is very friendly to every
Member of the Railway Board.

SHRI A. G. KULKARNI: Nothing
against the individuals.

SHRI MOHD. SHAFI QURESIH!: If
he just tries to develop a little more
closer liason with these people he will
find they are very good people to talk
to and experts in their own field.
These are the people who have grown
with the Railways andg have obtained
a degree of expertise which we must
respect. But one thing I must make
clear which the Minister also stated in
the other House. Nobody should have
this idea that this Board supersedes
in any way the powers given to the
Minister. We are representatives of
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this honourable House, the most I to see that the policies of the Govern-

humble servant of the Houses and it l ;m'aln tt are 1mp}lemented.1 Thosi who

is our job to see that the policies of all to do so have no place. Let my

the Government are carried out by
our officers .

SHRI A. G. KULKARNI: On what
basis are you making this statement?

SHRI K. CHANDRASEKHARAN.
On the basis of the picture of Mr.
Ganguly standing like this because
the Minister was all powerful....

SHRI A. G. KULKARNI:
brought to your notice the specific
instances. The highest authority in
this country makeg a statement. The
» The Chairman of the Railway Board
or tha Railway Board officers have not
seen that statement. It will be a fan-
tastic lie which one cannot digest that
they have not seen the statement. And
when the Railway Budget comes nut
the Minister has not made any gprovi-
sion for these things. When the Rail-
way Board official addressed a prcss
conference a specific question was
asked and he said he had no uews,
that they have only learnt like this.
I made a specific allegation that in
between the Prime Minister’s announ-
cement and the Budget there was a
reference made by the Railway Board
to the Cabinet Secretary. The Cabi-
net Secretary might have replied and
somebody wanted to torpedo the
whole scheme. Who is superior? The
Minister or the Railway Board? I
wanted to know.

1 have

SHRI MOHD. SHAFI QURESHI:
The strength of a Minister is not to
be judged by the number of dismissals
or suspensions he has to his credit
because that is an easy job to be done.
The success of a Minister depends on
how far he is able to implement the
policies of the Government which
have the sanction of the people behind
it and how he involves the bureau-
cracy, how he forces these people to
work out these policics. There may
be certain unpalatable decisions which
the Government have {o take but it is
the bounden duty of every bureaucrat

friend know that we have immense
power to dismiss an officer. ..

(Interruption).

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADH-
YAY): Mr. Kulkarni, let the Minisier
reply. You have made all these
points.

SHRI MOHD. SHAFI QURESHI:
I will defend only what is defensible.
Whatever is not defensible I will not
defend. If there are corrupt or bad
Officials I will be the first man to con-
demn them. But if there are good
officers I must appreciate their good
work and I will request the House
also to appreciate their work ang also
to see that they are not unnecessarily
criticised, because thig gives encou-
ragement to them.

With regard to corruption, ihefts
and crimes on the Railways, anfortu-
nately the situation in the country
during the last few years has not been
very favourable to the law and order
situation. If the law and order s:tua-
tion in a particular State is bad it
reflects upon the functioning of the
railways. We have seen how tha stu-
dents in Patiala who wanted conces-
sion in cinema shows wreaked their
vengeance on the railway bogies sta-
tioned in Jullundur. If there is any
agitation for any good or any bad
reasons, the railways are made the
scapegoats. If you see the recent
figures of the loss suffered by railway
during the last few years, the loss to
their property was to the tune of Rs. 3
crores, If we consider the losg of traffic
only, in Andhra Pradesh we have
suffered a loss of about Rs. 20 crores.
And if we take the cummulative loss
of traffic during this agitational period
it will run into millions and millions
of rupees. But despite this one thing
has to be remembered that the rail-
way system during the Indo-Pakistan
war was functioning most efficiently.
But it goes to the credit of railway-
men and to those officers who have
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been manning the Indian Railways
that there has not been one failure
during the entire crucial period of
Indo-Pakistan war. I am proud to say
that despite all the hazagds to their life
and despite all the dangers to their
property the railwaymen have dis-
charged their duty as true citizens of
this country. They have got a proud
record of service during the crucial
period. But where there is a mass
movement for entering the compar -
ments and to sit without tickets, you
cannot expect two Ticket Examiners
to check the violent mob because their
own lives are in danger.

SHRI K. CHANDRASEKHARAN:
As it happened in Lucknow.

SHRI MOHD. SHAFI QURESHI:
We have got the Railway Protecticn
Force. Hon, Members have been
asking, “What are you using this Rail-
way Protection Force for? ¥ Some
Members have called it the Railway
Pilferage Force and some others have
called it the Railway Plunder Force.
After all, one should try to under-
stand the task that has been agsigned
under law to the Railway Protectiun
Force. The Railway Protection Force
on the Indian Railways is meant to
protect the Railway property whether
it is at the platforms or in the yards
or in the godowns. The Railway Pro-
tection Force is altogether a Jifferent
force from the police force. The law
ang order responsibility is entirely
that of the State Government, and the

of the State Government, and the
State Government has the Govern-
ment Railway Police to protect

Railway passengers. Now, so far as
the law and order problem is concern-
ed, we can go to the assistance of the
State Government as and when they
agk for it, but we cannot possibly take
an active part so far ag the law and
order situation in a particular State
is concerned. We are paying about
Rs. 3 crores to the various States for
the Government Railway Police which
they are providing for the protection
of passengers. It is entirely the duty
of the Government Railway Police to
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protect the travelling passengers in
trains. Despite this, we have seen to
it that passengers who are travelling
by night traing are provided with
armed escorts, We are also utilis-
ing the services of the Railway Pro-
tection Force in this manner. But
despite all this, there have been
increases in the number of cases of
various types—murder, robbery and
theft—on the Railways. Now, it is
keeping ail these things in view that
the Railway Minister had called a
meeting of the Home Ministers of
various States and a committece has
been appointed with the IGP’s of vari-
States and with our own officers to
go into the whole gamut of the func-
tioning of Railway safety and sccurity.

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADHYAY):
Mr. Qureshi, you have taken too much
time,

SHRI MOHD. SHAFI QURESIHI: 1
have to cover one or two more points.

THE VICE-CHAIRMAN (MATI-
MATI PURABI MUKHOPADHYAY):
We have got two more Bills to pass.

SHRI MOHD. SHAFI QURESHI: I
am replying to the debate. If you
want me lo cut short, I will cut short.

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADHYAY):
You may make shorter points.

SHRI NAWAL KISHORE: On a
point of order. You see, I never
object to the observations made by

the Chair. But probably it might not
be in your knowledge that one full
day ie. today, was alloited for these
two Bills, and we are finishing them
13 hourg before the scheduled time.
So, to say that he is taking too much
time, I think, is not correct.

THE VICE-CHAIRMAN {(SHRI
MATI PURABI MUKHOPADHYAY):
But we have got two more Bills.

.SHRI NAWAL KISHORE: Those
Bills can be taken up tomorrow.

Ak
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THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADHYAY):
Well, the Deputy Chief Whip may
explain how these Bills are here to
be passed to-day,

THE MINISTER OF STATE IN THk
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI OM MEHTA):
Only three hours were allotted for
this.

SHRI NAWAL KISHORE; No, no.
not three houns, on full day. You
sce the business list.

SHRI OM MEHTA: 1 have seen it,
Sir. But the Minister 18 going to finish
m the next five minutes.

SHRI NAWAL KISHORE: I do not
mean that, 1f we finish earlier, 1t 1s all
more good.

SHRI OM MEHTA: We are run-
ning aganst time

SHRI NAWAL KISHORE: We are
not running against time.

SHRI OM MEHTA: We may have
to sit on the 31st also.

SHRI SHYAM LAL YADAV: But

this matier should be replied to 1n
full,

SHRI NAWAL KISHORE: There
are many other important points.

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADHYAY):
Now you are taking the time of the
Minuister.

SHRI NAWAL KISHORE: No. I
will not take I am only saying that
Mr. Qureshi has to explain the shor-
tage of wagons, ticketless travelling,
the historical demonstiation of to-day
and so on.

SHR] OM MEHTA: There was a
full debate on the Railways

SHRI MOHD, SHAFI QURESHI:
With regard to thefts and pilferages,
the Railways have to pay a huge
amount of compenastion which runs
to Rs. 13 crores a year. We are not
happy to pay this compensation be-
cause 1f we were gble to protect the
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not have to pay any compensation.
For that we have taken certain mea-
sures and we have found that with
the co-operation of the State Govern-
ments, our bill of compenastion
claims has come down In 1972-73,
the numbe; of claams received was
25,000 less as compared to earher
years. And we have had a saving of
about Rs. 65 lakhs 1n paying compen-
sation amount. This has been achiev-
cd despite the rise in prices by 8 to
9 per cent. Another small pomnt
which has 1emained 1s—because I have
to be very brief now—about the Mar-
itin group of Light Railways. Some
honourable Members have raised the
question about re-opening of Howrah-
Amta, Howrah-Sheakhala groups of
Light Raillways. We have since tak-
en a decision to build alternative lhines
in the areas served by the former
Light Railways, The new railway
lines will be constructeq as broad
gauge. According to our present
thinking, they will be built and main-
tamed jointly by the State Govern-
ments. Fifty per cent of the cost
will be borne by the respective State
Governments. As regards absorption
of employees of these Light Railways,
we are trying to absorb as much staff
as we can

Then, one more important point 1s
about the availability of wagons. In
this regard I have to state that state-
ments have been made in this House
and 1t has been claimed by some Mem-
bers that there is some conflict bet-
ween the -tatements made by diffe-
rent Ministers. I wish to make it
cleay that there have been certain
difficulties 1n the wagon availability
at g particular point of time. But
what was said by the Railway Minis-
ter was that the situation has now
considerably improved and now we
are 1n a position to meet the full re-
quirements of cement, loading, and
also coal loading, etc. In fact, 1f we
see, coal loading in the outlying fields
has been even more. It 1s in some
small flelds that we have not been
able to cope up with the demand.
But today the situation as 1t stands, as
the Minister rightly pointed out, is
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that the Railways are in a position to
meet the full demands so far as
cement is concerned. There has been
some shortfall in a particular variety
of coal, and that is brick burning coal.
It has been in short supply to various
States. But in this brick burning...

SHRI A. G. KULKARNI: Who told
you that it is only brick burning coal?
It is in coke, it is there everywhere.
And we have complained to you. You
have receiveq all my letters, Having
seen all those materials, how can you
say this now?

SHRI MOHD. SHAFI QURESHI:
My point is coal to steel plants and
to the industry has been met fully.
About cement loading, now we are in
a position.. .

SHR] KRISHAN KANT: What are
you saying? Did the Minister say
“g@arlier there were difficulties and
now there are no difficulties”?

SHRI MOHD. SHAFI QURESHI:
I say the situation as it stands is the
Railways are in a position 10 meet
fully the requirements of steel plants
and other industries....

SHRI KRISHAN KANT: Here is
that statement which I read out in the
morning. Madam Vice-Chairman, the
honourable Minister is trying to twist
the whole issue saying that earlier
there were difficutlies and now there
are no difficulties. Madam, I read out
in the morning what Mr. Mishra said
in this House. He had categorically
said that in 1970-71 and 1971-72...

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): What
you had already read out in the
morning, you need not read it again
now.

SHRI KRISHAN KANT: I have to
read it because the Minister is twist-
ing the issue. Mr. Mishra never said
“earlier there were difficulties and
now there are no difficulties.”” He
said, there has never bpeen a diffi-
culty. . .
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SHRI A, G. KULKARNI: Madam,
the Minister is giving a slant and is
trying to run away with it,

SHRI KRISHAN KANT: Madam, I
know you are fair-minded as Chair-
man. Sg you will give a correct rul-
mng. Here is a question where the
Minister has definitely said—and I am
going to read out those portions which
1 did not read out in the morning—

& TF AT FT gAE g, S
A O WFE § 9P WER ¥ §
Fg §Far g {5 o s wleargww &
T H, @ide F @y F, GAW F AR
¥ 991 § 9w Hade ¥ w47 AE gf

g !

It means that all along there has
been a correct movement and there
has been no difficulty. Not only that,
Madam. . .

AN HON. MEMBER: Shortage also.

SHRI KRISHAN KANT: Yes, shor-
tage also. Both. I know the next
point the Minister will say is there
is no shortage of wagons, the difficulty
is only in movement. So I am putting
both points so that he cannot get out
of it.

"I AR 4 F fFU wgen
A Sqwsw gET Wifgw o,

On the other
hand the honourable Railway Minis-
ter complains: Who is responsible?
It is not because of lack of wagons.
but because of lack of production in
coal, in movement, Here the other
Deputy Minister said in his statement
—I shall read out—*“the actual per-
formance of the Railways has been
that they were asked to 11 lakh tons
but they could take only 9 lakh tons”.

Then he said:

“The availability of cement dur-
ing the year 1972 suffered a set
back in spite of increased produc-
tion of about 8 lakh tonnes.”

Hon. Minister Shri Mishra said: What
to carry: if there is no produtcion of
cement? But here is the Industrial
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Development Minister saying that the
produtcion of cement has increased.
Wagons are not there to move,

The Railway Minister then says:

‘W guw F A7 WG AT W@ E
fF & @ T} ¥ 730 q= TAIEHY
FaY FE |
Then Shri Mishra says:

‘GUAH AT § FAA FTATHC

A& | R A WA WA R,
# gaFr v Qgwar g1

The Railway Minister reasserts that
what “I am saying is correct.”. But
here the Minister says: “Earlier the
movement was out there. Now it is

there”. He has been saying about
1970—72. ..
SHRI OM MEHTA: You should

have raised it at that time.

SHRI KRISHAN KANT: At that
time Shri Qureshi said that he will
reply to it in the course of his reply.
You are not here only to defend the
Government. You have to protect
the rights of the whole House, It is
our right to get the correct replies.

Then he says:

‘Fraa FTowwg F R AE ag
gaq TEl ®BT 1 gaw wgr R faadr
faadt =ifge o #1or & fa Faeg
AT 3w [ A7

As long ag this statement. ..

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADHYAY):
May I suggest one thing? If you are
not satisfied with the Minister’s state-
ment, 'you may raise this issue in the
form of a Half-an-Hour discussion or
Short Notice Question, -

SHRI A. G. KULKARNI: He is giv-
ing wrong replies, which are not sup-
ported by facts or statements given
by other Ministers. There are three
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Ministers involved—the Steel Minister,
Industrial Development Minister and
the Railway Minister. They are giv-
ing different statements and Shri
Qureshi is {rying to bail out.. .

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADHYAY):
Unless you hear him, how can you
say this? Let the Minister continue.

SHRI MOHD. SHAFI QURESHI:
1 wish to state that the supply of
wagons and locomotives has been aug-
mented. We have recently ordered
15,000 additional wagons over and
above the 26,000 already on order.

Wagon manufacturer 1n the Rail-
ways’ workshops at Amritsar, Golden
Rock and Samastipur is 2lso being
stepped up to 4,000 wagons per
annum, The production target at
Chittaranjan Locomotive Works is ex-
pected to ieach 109 electric locomo-
tives and diesel shunters will be
stepped up to 128 numbers will be
1973-74. Similarly, the manufacture
of diesel electric locomotives at Vara-
nas1 is expected to go up to 140 in
the next year.

In the current financial year there
was shortage of wagons in the first
quarter for cement due to severe
power shedding on the Eastern and
South Eastern Railways and extereme
summer conditions both of which
affected the working of Railways as
well many industrial units including
cement factories. In the meanwhile,
we were engaged in a massive effort
to repair and improve the condition
of our covered wagons. Thereafter,
as the supply of wagons started im-
proving, there was an All-India strike
in the cement industry in the month
of August 1972 which seriously affect-
ed the production and loading of
cement. As the cement factories re-
started production after the strike,
the supply of wagons improved simul-
taneously and was being made almost
full on demand. Thereafter, power
cuts in different States have seriously
affected production of cement. Dur-
ing the last six months, Railways
have been meeting practically the full
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demand for wagons of the cement
industry. However, the demand for
wagons by the cement industry has
itself come down due to drop in pro-
duction caused by power cuts in many
States. As things are at present,
there is no shortage of wagons for
supply to cement industry.

5 P.M.

SHRI KRISHAN KANT: Madam,
here is a statement of the Minijster
that the produtcion in cement facto-
ries has gone down and here is a
statement by the Minister for Indus-
trial Development that the availabi-
lity of cement during the year 1972
suffered a setback in spite of the
increased produtcion of about eight
lakh tonnes. How are they going to
reconcile these two statements?

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADHYAY):
I have heard both sides. Now, the
Government functions as a whole.
One Minister who is in charge of
the Railways gives a particular ver-
sion of the whole thing and another
Minister is confradicting it which is
not a happy sign for the Government.
I have to suggest one thing now.
Will you kindly consult each other
before coming to the House so that
there is no contradiction? Now, Mr.
Qureshi, you can go to the next point.

SHRI MOHD. SHAFI QURESHI:
I want to make one point clear. What
I have stated is about a particular
period. We have said that during a
quarter there were some difficulties
because wagons are to be supplied.. .

(Interruptions)

SHRI KRISHAN KANT:
Vice-Chairman,
point.

Madam,
I have to make a

SHR! MOHD. SHAFI QURESHI:
Would you allow me to complete the
sentence?

SHRI KRISHAN KANT: Madam,
he need not say anything now be-
cause your ruling is final and it is
the final ruling,
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THE VICE-CHAIRMAN (SHRI-

MATI PURABI MUKHOPADHYAY):
No. If he thinks that he has some
points to make, let him make those
points. Why are you not allowing
him?

SHRI MOHD, SHAFI QURESHI:
The point is that the railway wagons
are to be supplied on a day-to-day
basis. If there is shortage on any one
day, the honourable Member can say
that the railways have failed to sup-
ply the wagons to the cement indus-
try. The overall produtcion in the
ccment factories in one year might
have increased. But the question is
our performance month-wise and day-
wise and I have mentioned g particu-
lar period when there were strikes
and when there were difficulties and
what the situation was and what the
siutation today is. I am prepared to
say it again that the railays are in a
position today to meet the entire re-
quirements of the cement industry....
.. (Interruptions) .. .There is no con-
tradiction in that.

SHRI A. G. KULKARNI: I want
to make only one point. Madam, in
ascertaining all these points, is not
Mr. Qureshi aware of the three or
four letters addressed by me to him
about the complaints received from
the small-scale industries about the

shortage of wagons for coal? Is it
not a fact?
THE VICE-CHAIRMAN (SHRI-

MATI PURAB] MUKHOPADHYAY):
It may be for that particular period
only.. . .

(Interruptions)

SHRI A. G. KULKARNI: No. It is
for this period only, for the period
February-March only, Madam,

SHRI KRISHAN KANT: I think
the whole matter should be looked
into by you, Madam,

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADHYAY):
The Chair cannot force the Minister
to reply according to your wishes.

SHRI A. G. KULKARNI: We will
be satisfied with what you say.

A
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SHRI KRISHAN KANT: Of course,
you cannot force the Minister to give
replies like that. But here is a state-
ment by the Minister of Steel now.. .

THE VICE-CHAIRMAN (SHRI-
MATI PURABI MUKHOPADHYAY):
Mr. Krishan Kant, do not make that
point again and again. He has replied
to the best of his capability.

SHRI KRISHAN KANT: Are you
then asking him to correct his state-
ment?

SHRI DAHYABHAI V. PATEL:
Madam, at least on this count T will
whole-heartedly support Mr. Kul-
karni, because the small-industry
people in Gujarat, the small pottery

_ people from Gujarat, had to come all
the way to Dethi to get the promised
rakes since the rakes did not reach
them at all. They promised that they
would send them the rakes, but the
rakes failed to go there and they
came here all the way for getting the
rakes. So, what Mr. Kulkarni says
is right. On this count at least I ful-
ly support him.

SHRI MOHD. SHAFI QURESHI:
In deference to your wishes and what-
ever suggestions have been made by
you, Madam, I think that on this if
you desire a statement, it can be
made by the Ministers concerned.

SHRI KRISHAN KANT:
right.

SHRI A. G. KULKARNI. Yes, that
is all right,

SHRI MOHD. SHAFI QURESHI:
So, I will not touch the other pro-
blems. I will only say . .,

That is

(Interruptions)

THE VICE-CHAIRMAN / (SHRI
MATI PURABI MUKHOPADHYAY):
I said that the Ministers may consult
each other to examine the issue.

SHRI MOHD. SHAFI QURESHI:
Yes. Whatever your directions are
for examining the issue, they will be
carried out.

Now, with regard to the drawbacks
in the reservation system, I can only
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say that the honourable Member, Shri
Krishan Kant is the Chairman of the
Reservation Committee and I hope
that with ¢he interest he has taken
and the keen interest he is showing
he would be able to give us a compre-
hensive report and it will be examined
and we shall do everything possible
to see that the reservation procedure
is made easier and all the loopholes
are plugged.

Madam, I have done.

SHRI A. G. KULKARNI: Madam,

what about the point...
(Interruptions)

SHRI MAHAVIR TYAGI: The
honourable Minister has promised
that he will throw some light on the

masg travel without tickets yester-
day...
THE VICE-CHAIRMAN (SHRI-

MATI PURABI MUKHOPADHYAY):
You cannot take up that issue now.

SHRI MAHAVIR TYAGI: No, no.
The Minister promised to give 5 reply
after making inquiries. ..

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Mr,
Qureshi, did you promise?

SHRI MAHAVIR TYAGI: He pro-
'mised that. And I demand that an
inquiry should be conducted to find
out the truth about it because 1 have
reliable information that after the
train left Lucknow instructions were
sent from Delhi.

SHRI MAHAVIR TYAGI: It re-
quires a thorough inquiry. There are
so many thousands of people travel-
ling without tickets, within the know-
ledge of the authorities...

(Interruptions)

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Will
you please listen to me? The very
question was raised yesterday. The
Minister made a statement, giving
full details...

SEVERAL HON. MEMBERS: No,
no. No full details...

(Interruptions)
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SHRI MAHAVIR TYAGI: My de-
mand is that an inquiry should be
held in this matter. What does the
Minister say about it?

SHRI MOHD. SHAF! QURESHI:
The Minister has made a statement in
respect of certain ‘matters raised by
several hon. Memberg here. I have
nothing to add to that.

THE VICE-CHAIRMAN (SHRIMAT]
PURABI MUKHOPADHYAY): The
question is:

That the Bill to authorise pay-
ment ang appropriation of certain
further sums from and out of the
Consolidated Fung of India for the
services of the financial year 1972-
73, for the purposes of railways, as
passed by the Lok Sabha, be taken
into consideration,

The motion was adopted.

THE VICE-CHAIRMAN (SHRIMAT]
PURABI MUKHOPADHYAY): We
shall now take up clause by clause
consideration of the Bill,

Clauses 2 and 3 and the Schedule
were added to the Bill,

Clause 1, the Enacting Formule and
the Title were added to the Bill.

SHRI MOHD. SHAFI QURESHI:
Madam, I move:

“That the Bill be returned.”

The question was put and the
motion wag adopted.

St AL AT A (ITTHIW):©
qERAT, AA 3T AIA FgAT 1 AqOH
frmg ad aF & ar 78 ;oA
A AIHT T IA | A FY ToT FwA F |
q oft 1 F qAVoFAT S B
THE VICE-CHAIRMAN (SHRIMAT]

PURABI MUKHOPADHYAY): Please

wait. Let me finish. You may speak
in the Third Reading.

The question is: :

“That the Bill to uuthorise pay-
ment and appropriation of certain

[ RAJYA SABHA]

(Railways) 256
Bill, 1973

sumg from and out of the Consoli-
dated Fund of India for the services
of the financial year 1973-74 for the
purposes of Railways, as passed by
the Lok Sabha, be taken into con-
sideration.”

The motion was adopted.

THE VICE-CHAIRMAN (SHRIMAT]
PURABI MUKHOPADHYAY): We
shall now take up clause by clause
consideration of the Bill

Clauses 2 and 3 and the Schedule
were added to the Bill,

Clause 1, the Enacting Formula and
the Title were qdded to the Bill.

SHRI MOHD. SHAFI QURESHI: I
beg to move:

“That the Bill be returned.”

The question was proposed.

s AEAT AAqTE W@ - wgrEaT,
TH TF T T A AR T FET
F eI T FAT 2\ | AwE
gewR Fr g At g fF fres gog
a1 F1 faws wag¥ faar s w7
W ¥ Wy ag fa g fr fred gu el
F1 faay HE@ G377 fFav T AIw
ZHT Afa T T8 F 300 FAT ®o FV
fary soaeqT mEAST § oadY I9E
AFT q914 F 0 a9 TGT W F
[T FT AL | F W A FT oA CF
TR T W faarar =g §
AAFF-AAEAYR. WET o MFT HT
A T § a7 & fau 47 AT ®o
#1 Tl foes awe ¥ € a5 o |
JTRT MW IW WA F awE H g@T,
47 FUT To q 27 FT 41 FUT To
F faar T /T 6 VT Fo | AEIT
F Fr@m F faeary & faw o7, Mg
F WE gFmu F frenT & fau 9,
3% fwra fear w1 ggdT wearE
78 a1, fawdl sqeear foww we F
g9z § off, fF TREgR F W We
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FFEAMT AY 19 &0 F FT]g0AT ST ATFH
3IqY AT AT AW AT TOAT g aA¥
ST FT ARz ¥ WA G
ZaF | Iq% fAg 6 FUT To FY sqaeqT
A T ot g I eqFeqT F A=A
AT ATAT 3,000 HIAGA FT FH
fraar 1 AR wRgar ag A WA R,
qfsy TAZTAT AgE AT A 1939 ¥
Fg a1, f99 @7 M@ F /T
ST Z1a9 &Y T AT fF qF g8 +0d
gl & F 39 30 3 99 § 089
fayded BPnsrwg v
2 F T QT IATF F foQ AT A1
foar war gqr, f@F gray FTET 3,000
FFIT AT F1 F1H faaar, Ia6T 9

A F A 7 famra frar A g A

ATH AEY AT, WL K71 4 T 5 g
qg FIET T T TIA AFT ST
WY TF Fragr qgrrsg & fag #T fa,
g 300 FAT ®o FY sTTEAT FF q
gt 7 ® wHEar, WOy ATsAW q
W 9ITH AT FEA0 f5 Fa1 qF |
IFT FIM FT A AT AIIUSE
¥ T IAHT 8§, T FG X
AT WAAE A SATET gAIA § ?
# 37 A ¥ fgars 78 g f5 wgrasy
¥ 375 At A9, wgrasy ¥ A%
A IA--FR 3, 9T FA——A0FF
99 AN F /T & 90T IAH FT @
FIT FT AZAUST ¥ 7 {7 AT, 399
FArI 3@T AT A F1E Y AST aFAT
g ]

-
e e T

T o, fafew @at wr owifaw
AT & S fITAAT AT &, IET F FILA
[ § WA 3T T8 A1 AT 3T @Y F
ST FILT WIT AT A E, FIT FIIA
i 20 & fafes &30 & faaqar &
FIIM &3r 3 @ & A A fawHar w
9 TFIT ¥ FIT 0, T A9 F HIE
ifwer 78 &
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aRaar, 3 g ¥ FgAT Tigar
g 39 ag Y Id I T A UG
WY & fF A g argEt w1 94rE,
W A AT AT AT LAAT B/ OASE
q AT 3§ qE T Fq1E TF A
FY FAGT F qrT A I G HT 77T
FW T A I FT A9 F TAT AR
frasr gar &7 §, T7 THT FT qAZL
F3T, @ EFT 0 AAET AT §
fF w7 3T ady w1 FAF fAQ
NeATfed FX ®WE, M FH W g9H
el ¥ @Y @1 § AT S gE A /A
Wr & | § 39 937 F7 £ 39 17 A
mx feamr wgar g AR W A
st & fawvsx frdzw F<Ar AT g
fiF @ I FIAT FY TATT FLAT TEIL
T AFWT F fqq qga F7 TS A7 )
I FRAM F AT FU T OOZA
DFAT A ITAT AT TIEGT FAW @
T 41 FOT BIY T F37 FT qg W
47 FOT T FT |

AT, A AW H FASAR &
(7 T I AT FHT AL AL Aol
F AN AR AT T g g | A F
o w97 9T §3 gy & A% w99
gr @l T AT FT @ § | T qarsare
F A 24 AT FT 6 FAIT T
qAGAF A 87 HT AT 29 AT § T3 X
feedt WY | T grAg F w7 S A
st feiE & &, 98 % d 9T a9y
featE At 31 3w O ¥ 0y g
war av & Sy o faar fewz oy ar 3
3% AT F IBT JF A qA7 Iy AE,
feor wgform ome 7 A1 #r afaoi
fear a4 |

o7t HEHETT ety : 39% a1g o) 3-8
gl feeelt @mr mar 1

f
[ ] VFs " NP I

-

St AMEIT W A tr%‘rcrar,gw
v AT FAl F S @y & A Fgr 4%
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g 10,11, 129 Fa=7 fawd § ¥
HYAT T FY A A A9 J, TR
7 G877 g T a9  UF @A § AR
R faar fege aee s@ §, § &
agl X qAr T fAey § 1§ F=F S
frea e omar €, o wiwg s or wéay
TN AWT AT | FAA WRE I 5
T FY AT R fF faaw 9 qwz® g qo
o F HITET IAY AF &, ATT IAF
&adl #Y 7 AR § farderdy ¥ wig
¥ qHdT § 5 o wER & v Foawn
faredY #Y Y 7t @ 7% Afww Fofre
qrREf & ST AR ZE AU W Ows T,
S a7 fear efaT e & fE &
L

St REETC A aAE ST
feq sAFtagi ax wAT AT ) _

OF RIAANT QW T T390 F
amr AF F fag

oY ANIAT AT g o fHaT oy
gedid # WrT /A7 g1, A feT Iw aw
arg FIT o9 fafaedt & suk & w9
2 FdT § | WX MR 97 T gt ar
gaer agaET qgt g1 gFdr 9 1
F=4t &t fomd o § 3y 7 99 8,
ITHT THE FI QF WA FI a9 ar
ST &, afew o Aar @ fage ¥ 59
T @, g A arerg F 9N W R g,
FaH) T Y A @ Feaw wsfow AE
fe #12 + fow qri@ &t 98 geAr
ga), 39 fzq AR @ fofar quTs
¥ g e 9 1 e frsgaq afgq
§ & T & faoeft & fae an, afsy 1)
9 TT F I A6 A GF F AR
fear 3% wiw fa W1 37 Ffqa @ 7%
2 FIT AT gW ART AG AT qHA |
aiz F gER fed §F AW 12 A
MU FE WME F 1 TFEE g
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FraR oot § of ama ¥ e
9% Fw  qe wgfie ot & 3
TR 43 U g o faeet wma . 9T wfu-
Tl o7 w97 & w9gg q@T a
I I TEM F gEEHI AT T Y
FY & [ A FT faar f wifeai
& faer e Y 1, 7EY STt ) Oy uATseE
FX faar i fomr ot Y fepe fom § &
IF IO FIEF T A F | qg T g
¥ a1z o9 fefeewe afage ama  om,
FAT THAT g5, 4T ITH! (@oef1 § A
g, fefewe aforgz agg & W9 &
wawy gafredse 71 gaw faar f& fora aix
9T @ 9 Y § st 7 g6y alv )
mfgat @ w7 & @ 77 9=
gu fom oy vy fee fg gu & 9 7 3§,
§ AR AR aTET @3 §, J7 9 ¢
f famr fez a0 mifsal % a3 gu §,
wafx q@TE ¥ gl &) e § glaw
AT o, 581 FY qIE §F o) 97 F
¥ S GYE F, G AN OF A /IS 9,
A1 AT 61 WA ¥ A1 fwar v a1
qr, Ay It & SEA 5T, IT AR
ge fr far fege @@ om @ § sy
qaTs § faeelt ngamm o s 4
feeelt By 7T oY AR TIT HI T 3
g1 F frd, fomet & et 21T a8
T A GHT THHT ! g A8 & I+
Frgfaez  qEl Fiud@ & qra AR
B FT ATAS BIA I5T W | AATS
7z 2 f wefaee 9l &Y sem A5y A
FOT F1 HIF TZATE IHHT ATHAS
FEE IIFT FIN FH TgF I FI
Wi

IqAAAR (sfmAr g
w@qreata) - owaE 15 e 8 o,
w9 &1 Ffww )

5t AMEAT gwd Mg g,
TIF 8T’ ¥4 gE ATH EAI

i
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& & Fg wrgr g % oF 917 wsq &
T w3 FT A AT ¥, TF AT 595
Y AT-AC qOF AR INT UFF
g fFn 90 g, A A A EE
qHIFFL Frgfaee wE F A AN
arfegt smEt @ | (Time bell rings)
¥ 7T AgITE ¥ 9@AT |TEAT g fe zo%
fao gaT 31 @& ¥ )

-
o
[l

st S I (Gorg)
ST ST, § UF TgH AAWF GigeE
&1 71T fegdY fafrex w1ga @1 eam
g1 frae 7 festmm =mgar g 1 W9 A
ST FASH &Y AT HAAEAT EET & A
SARET 9% FA A qAIHY, T,
A5 A foramt & gt 8, o a,
T CAT FEWT | qga 74 A1T &
I ST qFE@R & 9
¥ o s fremer S g B W A
e & SR faerw €1 WAl die
faar sTar 2 1 FelY farfaee wga e,
TSR S0 AT Ft A9 ATEAT 9 HT
FX a1 dau fr oagt ¥ feal ¥ 7 5=
§, A IG &, T HTE YT 77 Ay P, faw
TFTS AT 9% qZ A & 1w Ay
TS fﬁ'ﬁ(‘l’ 2;5‘-‘{;2\' fesq gﬁ g, ATETT
g 8, F wmo ST} ) I9Y o T
aqaT fFar 99 #3903, #1E Feu
g 3, 3@t feed WY w=8 wW, amme
Y g1, 9@ o g1 T FT THT FT ga7e
gl

U AR g 8 | & fafreex ame
& qg a1 g9 H 3 FLFE WE | W
Ig AT FEI T g1 AT A1 AT 7 § w4
N A E | ag § fogma oS
TOF AT &, IF 799 F (@G 20
feq aeer ofY o w1 a1 ArgAfET §
TE FATH HT S qEFT 1 97 U AR
aasr g foay g oF a1 g 92
& geax Fogv fae smar @1 w9 A4S
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TF §FM a1 g% §, ST SAHH AT
2, W9 FFA AT { qg A< N T W,
aE FATE H TN T FET 2o
5 %o AT, W2 FATH HT FATAY § q¥
10 %o T, zrat 92 F o=y Foordoms
fogr sy & 1 BRIv T P LG
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gH AT GHTSIETE AT &7 ITaT FXq
g, B WS g FI FT I Fd &,
¥ fafeee aga w1 oW faqmn =gt
g 1 58 ST AT S SeeTaR & ST g
FI FT FIAT FL |
™ i
qTfE Aa——FTH TG A G T ]
for =@ g € fAedy | & sy
wh faerer 37 =TT g a8 b § fw
FEedr W & fag o @ faedl
Ffau o F g TF ¥ TG AGH1 0
%o [ Fen fawar & 1 fedt a1 Fgq
2 - g9 T H AT Ag1 Aoy | gdifEe
HIAAT HAT & TG FH & | G TER
g, safaq ag Iga AT |

e g sarer 7 g, oo A @
7 A | I9% AW § AW A g
AR w5 fafreer wmE g
T F AR SEar &S
gfaarg 8 SHEY g AR | gETE |

PR | w AL T T

Nt weidem SATT FYR (TR )
JuavTfa wERAT, ® OF A g
g 5 W W B W IR A A
2 o 1 AT ST ag w2
fegmifea 781 & =0 Fewr & @1 W
AT AR AT fFoer e aqa
FA g 1 F Wt wERT o 3N
I Ao F<A7 g g f fergeam
¥ FeaT OF W § WY 918 9T 79 @
& 1 ST¥ g9 #71 A7 72 aui F feax
e § 99 @Y | N e w7 A §
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[+ Srrer warg Arg] .
WA X AT @IL | R F TG
a8 5o g f5 afefady afaw 8, Fa
Frafarta feqEae ag) Ay, 98 o §
o g7a 18 fag welt AT a2 €, a8
F M (o voAt sratuaa feaede aaT
Trfge, FfFT smfoya a8 8, a8 qare
gfaw #1 o feudde & ARSI o9
g #T 3GT fF T S gater ar g
foFaem age w3 & a8 av A aErE sAH
g a7 fres gu soms § | 99 TATR!
F st fr e Afaw ¥ A9 & @9 g
T1feq, ITF FAT AT q@E T AT
YT 797 faTrar 997 FTE § | g9 aTe
§ FIFET A TF R TS AT AR IAA
Fa R 9% 75 o fear @t 5 37 @9
AT ®1 & F7 {&aT 1T | 9T HATT A
¥al i gw zafag o< Al < awa i
ST §XHT @y WA | AT HEAT
& & T3 oo 9 F AT 9 H AT @
& a1 37 s T § AT AR sate
fererar ag=r oo 9 T @ § 1 F -
A wY AR & Fgw Fx 98 W QAT
g o s d|rr fgEte &
Tifgg 1 . . .

i?«raw%fw}awﬁag"rm“rl
A9 &g WY G959 H FeT § (5 N §9
gua! fefagz 7 qgar § ST@<e awie W,
TgF FICH FAT AT EE | @ AW
¥ i g w g froar fawd
g TAHT AR § TT AGF FQ g,
a1 agt & arafas A9 F A9y W9
T JAW AT TR | A 9I7q ¥ Y
gdY 3q @rgT & v IFaeart gerHl
R\ A FqAT Anar g F ag
EGERE (FC A O SR -
g9 AT 39d "y #Y faar g
% agr av odr W A 2, iy
A G ZFA FAT AR qEE F
g aff@ma % f5 gwFe = g
A forar fFoa €1 99F Fomg @Y
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gfere w1 faargy &, Sawy amar feaan
3 W ymar fewar w7 AW grar
FEE FOF AT WYL AR T
FY AT FATEN §, T T WA SFR
fam fw ofew qu & mr & Efes
F 9% FE aET A g, afew o
AL AT /A WIST § a8 T 31 #7l,
WY TR F 9 ATST AT ;AT
gafad agr 9 @ SATEr gg 99es
F & 5 gfeam & faardy 1 a1 &vo &o
F Argr fFoar dFT A § g 1)
A F gy FFE A wR awe
fEaar ®T &7 FTOHRT IO KTAAT
gNT L g WEIT FY gTY ATRd
faasr fF o ag s faar 5 s
ar, AV SA 9% AT AR AT
fazmar ager AT arfag gy &

TF qq A FE R w@edHe I A
grEaEEEaT dGEr & | siww, fAer S
T T g & Fgr fw {39 Q0T A7 A=
& fF q@as § fras S 5 fawe
aug %7 92 | 3 fawa §  fas
it fa@ge 99 3 ) SEM Fgr fF amw
T THIX FT qAS IS §, AR W
A S @I AZN 2 | FF F AT qF
F SEEr 0 SR FT FHA A
@ ae foasr wg gaar ofwfome
WA &, 98 TAAT ST A8 #X AT
f@ @gas & fFay avn & fewe g
fFr w1 & ag Ser =gar g fF
T AR F T AT R AT @R
gFd g |

UF a9 ] WMy FWE fo¥ wgar
AF 1| FF fasqr St ¥ ag ey fw
ZIAAT FST EIA FHIST RO T IAET
aE F4 Ar Zfe ¥ oSww g
T | w IR ﬂ'ﬁr Fﬁ'ﬂv T
TIAZY |

st wETETE cwm“r
TJATIT |

faar fowe

r -
A |
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st wdy TWA WAL 7S
fegeam & amfa &1 gdr amw
a9 & fay o1 Qua | Ty |
W 39 % § WATIH) TR JHT 9-
g & W0 | g wa e Afy-
o & fa¥ 3w # fenie ) ar sray
w31 f& Quw 3w g3 fam o=t §
ST IAFT Q7 FET 7T FAT F o o
gF feed & fag W1 o gwa &7 @1
A F77 5 gaF O S age s
FCAT QT | AT SV A @ TN
S5 fo = 9@ ;1 9w g WO R,
FHIfTee OEl A w1 9 dA o
FX frar &1 g9 @@ W@ TH
- ) & T wR § wiugea g,
gHTT 9291 § #Afgdww gar a1 o
Fg1 fF 5@ % 9 G91 S @Y g
U AT FA | WS 39 fAgw &
gUA TNHT foFar T gaw e Y s
frar | fsa st o fasn St F way
f& ga @ww 79 FAAT 3T AN &
Zfer a1 o= v 5 fo, & agar
g fF o foeet 3@ gfes 1 faem
#fer wk wws fod @ww §=
Tered | Afsw & ag STeT A g
fr gas o Y fraw oge qar Smr
FIA FT § IgHT 7O an o § o
T afe g 9 IERH JEETS
7 @A T 1€ F e qgi 9T I3
g YT oA WE ¥ I &
g & aifsr . .
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you. y

e

.-

8y 2’ - g3 C,gi.t Semne dy&
U8 ol dly 4y yhe =BG pads
o Bolys 2Ky | gulpu of allause ol
b Sale gl KM - 2 Sl
A Y W o doale Rl
ort UF G e oot
R TAP
Tl AgeT q@t wIAT - HK ag
AT fohe T8 F ar ary § 39
waaT & faamdr o sy & Sy
g1 afew = faafea & fafaex
grgg 7 S W e g, iy § s
TITHT AT FEAT ATEAT | |

+I ] Hindi translation. % ™. ™

v



269 Appropriation

sql wEIEI eamt ;. qg Awern faar
s o awer wwet ¥ 99 ST mfsar
1 OF  faar ar a1 g devadc ¥
FIS gaTg SAwt & 1€ f ;v wrfegy
F ¥ AfT | 7@ gAT AT AR
T g ag § 5 #dmw wgwEe
ST ¥ 7g (a3 A FF F g
fas s @ ¥ W 7 faan fewr que
FE A T OF G Y, AT q7r A

ugmww%mfsﬂﬁsrﬁ
fwml srore T g

)an-lu‘ - :u-g)-, CQ’«: Samsie !’4’.} '
& Sl oY & yae gt S male

s« e
OoP 0 aon S 5 gle coge
éuﬂ’c&m

t[st "EFET @R wIA
ﬁfwm%w#wxmm
¥ I gart wwad ¥ Fg¥ X ag 3
FEy I g | WA FEUfFAGF
fret fafre & a1 o9 sigRR A g
fegraa &) o1, @&y AEY & 1] = &

‘}4 '.£ A ,MA

.
L5 SR % I £ I

W AT FE (IVT §IT)
UF gaTw § Q@ aAmEar g o1 =;s
FAY AR ¥ AT fF TS gt
HIT ST ATIHT FEIT § SqF qATfTH
FTH ZWT | W9 &1 FEL § | UF
a1 Tww g gt g faweEr |/ q]n
fFaT o9 & AR gEe 99 W9 g9 g,
IR FET fFOR FH F A9 F
To g1 feodl § 9 38 qevAwrd
O A G SHG A9 I qwA
F7 fomar & a1 S FeT @1 R
FE & % 79 39 IAWE AW
g wwmaw | fFE a@ ¥ 7w 9-

sTH g ?

[ 27 MAR. 1973]

(Railways) . 270
Bill, 1973

€ b L gyl Aghd decie dy&’«}jd
-

EMl S s ayee O ed
S Fe S L e S A ey
< u"’ .,-‘:” @Sy P g ,l-
- & g&e‘.—,d -~ ul....:.

L (pt N s & ;od
F[=t qgens m:'t I T
oY aF R a9 w1 gfaarafr g o

g A1 AT w gy fag

gl Ik fearr & @A) ¢t ¢
ik, 44.;) 'uA,’)a,ID;A

N 7 fag aaf (S w3w)
AT OF BT a7 T § |
S A
S WFEAT @R ;TR fowe A
g AT ?

? et Lo i

St A Tag awt w‘rtrm?ﬁzr
g0 A A 33 Ay & R oaw fer &
qTY WIWIE dEl &9 | faaree
HIT AT JEH AT & ST
AR A i fewe & 0T 9@ 9w
FART GAT & AT 1 Ay 39 faefaar
# & ag o AR g 7w & a3
faarse a9 a feqy @ & feor
g A% @ e @ a9 frgr
x? . .

oK 2 b e ey l] S
Syl -a el 8
oo L "&ux““%
"R wgewE we g . e
=faetr AT qF T & afEE gwedt
F1 AT GFAY & I FUFA F AT FHAA

l] N 3E - e i T

Y mr g amt « o sl ggar
FT FIAET | <o

=

[ PRREE ST SN Py St 7 O

egeeam i) Hindi translation,

-7 T
e aat Lo L i



271 _ Appropriation

NS 1 ey apid dame g

asS b2 ol S ol UL
s,k B e =g Bkl BN

ot 2_:»".;; r.b. ug; ‘:,..nS .'S,;E

ROy Bolyy . om0y &S
8 - gtle oS gyl
S g b o Pl By &S
¥R 1045 8 ol an JyS pde
& s Baw - kel (Ml
2 g oM gln S
Ut Lo pohd gl e Jly
Sl 8 oS gle S e
oS A Jess S oS ) e
WS Jisas o8 ' S em e
el & gt - 8 e
&S 2 Pl S5 aype ol g
B Yy o8 @l g Sy e
858 K gy« it ¥y a0 2¢S
ISy 6B e o b e W I
¥ oteniey saeyd S ) S 55 o365 S
rlnewéblg. o &S
RSP PP O OIS SRR PN
. sl
S cdl 5 W LS Ly
I e
Ut 0 oS o2 s 65 2 gy
2 gt 4yl & oy ga g0 g0
Sl eI gnt e S ol
30 yn 5 € o WS Jus g of
3O ¥y Lyt shelae ol 2 onyT
s po Sle S U‘" - JS Loy

p_] 001‘;

Ea Y. o &l anda

[RAJYA SABHA]

Bill, 1973
I KCTRY SRR OY PR VY QWS FEFY -+

el gl o Gl 42 8 &S 2 o
comt] camigf & oy U @alq. o
€ RG] S w9 e Sy
o ¥ o Syl el e 355 5l
roEE PEOL L of 2 e o

=t AERT T K FEFE
ST o faetr &, 98 #9 Tar "%
B e

93 FE ¥ g ey § f surer &
wreT gfaad qanfed & a1 ag
a2t fF e FaE § @ S @ gE]
FQ 2 Iht savar gl frery anfgd
drar &1 S 7 Fgr fF qiw argEl A
fed ot Eo W @ W E
# o o= w0 AR Ag-agt
fesal #1 oA T FT TEE TN,
I qEw fFar s ) e
F AR Y O O A FE aF g
? 5 g9 @/, &t AW FT J99 T
FgY 8 a8 9B ¥ fEFH #71 Fver
T Aq g At A A Fo Al A) @
F gd afd fodee &1 #rar &
foar st €, foed o qafed =
Frar fevra gefr & 1 3@ faafesr &
wa == fowra #1 9gg9 fear @ ar
qifergiie & g9 $ OF FAS g
T HR IEA FO qawES guar &
g1 TR W e IR qH =
2 fF T o9 Q@ qoEN w9 S
IR ST 9% ARA T I 9 Y
feasa w1 W} IW WA H, 9y )
g g&M ) 9% A g fafaee
fearedz Y ag fegraa & & fv 9g o=
FOF ¥ 79 I BT AT 9IATH FL R
9 & TF 70 § o froguT & fewa)
F =R wW § 1 G fad ar

ST T § (]

1 1 Hindi translat-ion

proy —— ——
(-

(Railways) 272f

s



273 Andhra Pradesh
Appropriation (Vote
on Account) Bill, 1973

T AT AWE Al e
FT FAT AT !

THE VICE-CHAIRMAN (SHRIMAT]
PURABI MUKHOPADHYAY): The
question is:

“That the Bill be returned.”

The motion was gdopted,

I. THE ANDHRA PRADESH AFPPRO-
PRIATION (VOTE ON ACCOUNT)
omae vy BILL, 1973 b

II. THE ANDHRA PRADESH AP-
PROPRIATION BILL., 1973

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Now
we will take both the Bills, The
Andhra Pradesh Appropriation (Vote
on Account) Bill, 1973 and the Andhra
Pradesh Appropriation Bill, 1973, to-
gether.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRIMATI
SUSHILA ROHATGI): Madam, I
move: . .

g oy

“That the Bill to provide for the
withdrawal of certain sums from
and out of the Consolidated Fund
of the State of Andhra Pradesh for
the services of a part of the finan-
cial year 1973-74, as passed by the
Lok Sabha, be taken into considera-
tion.” ’

Also

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of the State of
Andhra Pradesh for the services of
the Financial year 1972-73, as pass-
ed by the Lok Sabha, be taken inte
congideration.”

The questions were proposed.
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